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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI

Original Application No. 850 of 2018

Residents of Saila Khurd Raniala
Applicant

Versus

State of Punjab and Ors.
Respondent(s)

Affidavit of Er. Deepak Chadha, Environmental Engineer, Regional Office,

Hoshiarpur on behalf of Punjab Pollution Control Board in compliance to order dated
26.05.2025.

under:

I, the above-named deponent, do hereby, solemnly affirm and state as

Respectfully Showeth;

2)

3)

That the above-mentioned case relating to the functioning of the industry (M/s
Kuantum Paper Ltd., Village Saila Khurd, Tehsil Garhshankar District Hoshiarpur)

is pending before this Hon'ble Tribunal.

That vide Order dated 26.05.2025, this Hon'ble Tribunal has allowed the Board to
place on record Orders/Proceedings taken up by the Punjab Pollution Control Board

in respect of imposition of Environmental Compensation and other measures.

That briefly submitted, the Joint Committee constituted by the Hon'ble National
Green Tribunal vide order dated 19.12.2018 has observed violation of the
provisions of the Environmental Laws i.e. the Water (Prevention & Control of
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 in
respect of the industry M/s Kuantum Paper Ltd.

That considering the report of the Joint Committee, the Hon'ble National Green
Tribunal vide order dated 14.03.2019 has observed that it is clear that violations
are serious, but action taken is in adequate. Neither any closure has been ordered
till compliance nor damages assessed and recovered. The State Pollution Control
Board was directed to take appropriate action in accordance with Law and the

Joint Committee was directed to assess the extent of damage caused in monetary
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terms on the settled Principles requiring the compensation to be deterrent and

adequate to meet the cost of restoration.

5) That in compliance to the Order dated 26.05.2025, it is submitted that after the
passing of order dated 14.03.2019 of the Hon'ble National Green Tribunal, the
Board has issued notices and extended opportunities of hearing to the industry
namely M/s Kuantum Paper Ltd. and the action of the Board in this regard is

summarized herein below:

a) 25.03.2019: A notice to issue direction u/s 33-A of the Water (Prevention and
Control of Pollution) Act, 1974 was issued to the industry vide letter no. 1368
dated 25.03.2019 (wherein the findings and conclusions drawn by the Joint
Commfttee in its report were also mentioned) with an opportunity of hearing
to the industry before the Chairman of the Board on 09.04.2019. A copy of
notice issued vide letter no. 1368 dated 25.03.2019 is enclosed as Annexure-
A

b) 09.04.2019: Hearing before the Chairman of the Board on 09.04.2019 was
attended by Sh. Pavan Khatan, MD of the industry who submitted a written
reply dated 08.04.2019. After hearing the representative of the industry and
the officers of the Board, the Chairman of the Board has taken the following

decisions:

i) The industry shall critically examine the assessment study
report of CRPI chemical recovery plant and ETP conducted by
. CPPRI and the ground water study conducted by report
submitted by the industry, so that the issues and the

observations can be discussed in detail.

ii) The industry shall submit the point wise detailed compliance
report of the above-mentioned observations raised during
the hearing proceedings well before the next date of hearing,

so that same be discussed in the next hearing.

ii) The industry shall be reheard on 24.04.2019 before the
Hon'ble Worthy Chairman of the Board

c) 15.04.2019: The proceedings of the hearing held on 09.04.2019 were
conveyed to the industry vide letter no. 1734 dated 15.04.2019 and a copy of

the same is enclosed as Annexure-B.

d) 18.04.2019: Letter / Notice was issued vide letter no. 1857 dated 18.04.2019

to the industry for hearing before the Chairman of the Board on 24.04.2019

@v and Mohali in terms of the hearing earlier held on 09.04.2019. A copy of letter
= /notice no. 1857 dated 18.04.2019 is enclosed as Annexure-C.



e) 24.04.2019: The hearing before the Chairman of the Board on 24.04.2019
was attended by Sh. D.S. Sandhawalia, Director; Sh. R.P Puri, Associate
President; Sh. Manoj Aggarwal, Sr. Vice President and Sh. R.K. Dhingra,
General, Manager (Environment) on behalf of the industry. The representatives
submitted a written reply which was taken on record. After hearing the
representatives of the industry and the officers of the Board and considering

the material facts on record, the Chairman of the Board has taken the following
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decisions:

.

i)’

v)

In order to ensure proper and effective operation of the
Effluent Treatment Plant and chemical recovery plant and
considering the violations mentioned herein above, the
industry is hereby directed to curtail 10% production capacity
i.e. it shall produce not more than 337.5 TPD on an average
(375-37 5 TPD) Directions in this regard u/s 33-A of the Water
Act, 1974 shall be issued separately

The EE, Regional office. Hoshiarpur is directed to seal the
Lignin Precipitation Plant (LPP) of the industry with immediate
effect and shall report in this regard to Zonal Office, Jalandhar
within 7 days This may also be made a part of the Directions
to be issued to the industry u/s 33-A of the Water Act 1974

The EE. Regional Office. Hoshiarpur is directed to encash the
Bank Guarantee of Rs. 10.00 lakhs (Rupees Ten Lakhs Only),
which has already been submitted by the industry to the Board
as an assurance to comply with the provisions of the Water
Act, 1974.

The industry is given a time period of three months from the
date of hearing to remove all the discrepancies / observations
of the Board made above and to ensure the compliance of
commitments made by the industry orally during the hearing /
submitted in writing vide letter dated 24.04.2019.

The industry is directed to furnish a fresh bank guarantee of
Rs 50.00 lakhs (Rupees Fifty Lakhs Only) to the Board within
7 days as an assurance to comply with the provisions of Water
Act 1974 and to comply with the decisions of the personal
hearing including the submissions made orally during the
hearing / submitted in writing vide letter dated 24.04.2019
Incase. the industry fails to make the compliance of the

observations mentioned above, within a stipulated period of
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three months, the BG of Rs 50.00 lakhs shall be encashed and
further action under the Water Act, 1974 shall be initiated

vi) The Board shall grant the application for consent to operate
under the Water Act. 1974 and Air Act, 1981 submitted by the
industry, for curtailed production of 337.5 TPD of writing and
printing paper for a period of three months subject to the

suitable conditions.

vii) The Senior Environmental Engineer, Zonal Office Jalandhar
shall take up matter with NIT, Jalandhar for carrying out hydro
geological study at various locations where the treated
wastewater is utilized by the industry for irrigation of
agricultural fields including in the premises of the unit and on
the upstream side of the industry as a reference sample for
getting a study conducted within a period of 3 months, to
ascertain the effect on the ground water quality due to
utilization of treated wastewater for irrigation purposes. The
entire cost to be incurred on this study shall be borne by the
industry EE RO. Hoshiarpur shall act as a coordinator for
getting conducted this study.

viil) It was made clear to the representatives of the industry
present in the hearing that in case the industry fails to make
the compliance of the above-mentioned decisions of the
hearing, action as deemed fit under the provisions of the
Water Act, 1974 shall be taken without affording any further
opportunity /notice.

f) 25.04.2019: The proceedings of the hearing held on 24.04.2019 were
conveyed to the industry vide letter no. 1936 dated 25.04.2019 for compliance

and a copy of the same is enclosed as Annexure-D.

g) 07.05.2019: The Joint Committee has filed its report before the Hon'ble
National Green Tribunal vide letter no. 1936 dated 07.05.2019 containing the
assessment of damages for the period of violation from 27.05.2018 to
31.03.2019 (309 days) amounting to Rs. 282.60 Lakh. A copy of letter no. 1936
dated 07.05.2019 with report of the Joint Committee is enclosed as Annexure-

E.

@;, h) 01.07.2019: Civil Appeal no. 5957 of 2019 was filed by M/s Kuantum Paper
Ltd. before the Hon'ble Supreme Court of India against the order dated
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14.03.2019 passed by the Hon'ble National Green Tribunal in OA No. 850 of
2018.

1) 26.07.2019: The Hon'ble Supreme Court of India was pleased to pass an
order dated 26.7.2019 in the Civil Appeal No. 5957 of 2019, which is

reproduced herein below:
"Permission to file Civil Appeal is granted.
Issue notice.

Subject to the final decision, let the proceedings by Punjab
Pollution Control Board go on. However, in case any order is
passed the same may not be given effect to without permission
from this Court."

A copy of order dated 26.07.2019 of the Hon'ble Supreme Court of
India passed in Civil Appeal No. 5957 of 2019 is enclosed as Annexure-F

That the Joint Committee has already assessed the damages for the period of
violation committed by M/s Kuantum Paper Ltd. from 27.05.2018 to 31.03.2019
(309 days) amounting to Rs. 282.60 Lakh, as such the Board has to only recover
the amount of Environmental Compensation. However, further action to recover
the Environmental compensation of Rs.282.60 Lakhs from the industry has not
been initiated by the Punjab Pollution Control Board in compliance to the order
dated 26.7.2019 of the Hon'ble Supreme Court of India passed in Civil Appeal No.
5957 of 2019.

That it is relevant to mention here that the Civil Appeal no. 5957 of 2019 has been
filed by M/s Kuantum Paper Ltd. (the appellant) before the Hon'ble Supreme Court
of India against the State of Punjab through Additional Secretary-cum-Director
Governance Reforms. The Department of Governance Reforms is neither the main
party nor the contesting or necessary party in the case. The main party in the case
was the Punjab Pollution Control Board and the directions in the case have also
been issued by the Hon'ble Supreme Court of India to the Punjab Pollution Control
Board. After examination of the case and considering the above facts, the Punjab
Pollution Control Board has filed two applications in Civil Appeal No. 5957 of 2019
before the Hon'ble Supreme Court of India as mentioned below:

a) 18.07.2022: An application (IA No. 97779/2022) for
impleadment and allowing the applicant Punjab Pollution Control
Board to proceed further in the matter. A copy of the application

is placed at Annexure-G.
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b) 18.07.2022: An application (IA No. 97760/2022) seeking
directions to recover Environmental Compensation pursuant to
report of the Joint Committee dated 07.05.2019. A copy of the

application is placed at Annexure-H.

That the Hon'ble Supreme Court of India has finally decided the Civil Appeal No.
5957 of 2019 titled as M/s Kuantum Paper Ltd. v/s State of Punjab and another by
passing an order dated 23.08.2024 and in reference to the applications filed by

the Punjab Pollution Control Board following decisions have been taken.

a) Application for impleadment of the Punjab Pollution Control Board

was allowed.

b) With regard to the recovery of Environmental Compensation, paras
no.7 and 8 of the order dated 23.08.2024 of the Hon'ble Supreme

Court of India are reproduced below for kind perusal and reference:

7. Having considered the matter in detail, we are of the opinion
that as the order impugned before us is interim in nature, the
Tribunal should proceed further and pass final order in the
Original Application. In this view of the matter, we dispose of
the present appeal and direct the Tribunal to take up the
Original Application No. 850 of 2018 and pass appropriate
orders after hearing all the parties.

8. We further direct that pending disposal of the Original
Application, the interim order passed by this Court directing
the order passed by the Punjab Pollution Control Board shall
not be given effect to, shall continue till further orders that the
Tribunal may pass after giving full opportunities to all the

parties.

A copy of order dated 23.08.2024 passed by the Hon'ble Supreme Court of
India in Civil Appeal no. 5957 of 2019 is placed at Annexure-1.

The Environmental Compensation assessed by the Joint Committee has not been
given effect to by the Punjab Pollution Control Board as the interim order dated
26.7.2019 passed by Hon'ble Supreme Court of India directing the order passed
by the Punjab Pollution Control Board shall not be given effect to was / is
continuing in terms of order dated 23.08.2024 of the Hon'ble Supreme Court of
India passed in Civil Appeal No. 5957 of 2019. Vide the said order dated
23.08.2024, the Hon'ble Supreme Court of India has directed that the interim
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protection shall continue till further orders that the Hon'ble Tribunal may pass after

giving full opportunities to all the parties.

10) That it is relevant to mention here that the Punjab Pollution Control Board has not
passed any order for effecting the recovery of Environment Compensation
assessed by the Joint Committee @ Rs. 282.60 Lakh for the period of violation of
309 days from 27.05.2018 to 31.03.2019 as the matter was stayed and pending
before the‘ Hon'ble Supreme Court of India as explained herein above.

11)That the industry has upgraded its effluent treatment by way of installing advanced
clarifiers, tertiary treatment units. During recent visits by the officers of the Board,
the industry has been found complying with the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control

of Pollution) Act, 1981, and is operating within the prescribed discharge standards.

12) That the reply on behalf of the Punjab Pollution Control Board is hereby filed in
compliance of order dated 26.05.2025 for kind consideration and appropriate

orders of the Hon'ble National Green Tribunal.

Deponent

Date: 02-0%F-2024 (Dggﬁcmaha)

) Environmental Engineer,
Place: HOSHIARPUR Punjab Pollution Control Board,
Regional Office, Hoshiarpur
(On behalf of Punjab Pollution Control
Board)

Verification:

I, the deponent above named, do hereby verify and state that the contents
of the above affidavit are true and correct to the best of my knowledge and belief, as
derived from the official record. No part of the above affidavit is false and nothing

material has been concealed there from.

Deponent
Date: 02-3-202 4 (Deepakaadha)

Environmental Engineer,
Punjab Pollution Control Board,
Place: HOSH) AR PUR Regional Office, Hoshiarpur
(On behalf of Punjab Pollution Control
Board)
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TEGHIAD

S2 Punjab Pollution Control Board

Zonal office, Near PSIEC, Water Tank, Focal Point, Jalandhar

Phane No. 0181.2601612 www.ppcb.gov.inEmail ID - seszojal.ppch un a}:g.
No. (2% Date?-_ 5 APR_ 2019
To g

M/s Kauntam Papers Pvt. Ltd.
Village Saila Khurd, Tehsil Garhshankar,
Distt. Hoshiarpur

Subject: ’ Proceedings of the personal hearing before Worthy Chairman of the

3 | Board on 24/4/2019 at PPCB, Regional office, Mohali u/s 33-A of
Water (Prevention & Control of Pollution) Act, 1974 as amended in
IIIII.IIIIIIJISIBIBI-I‘IIIIIIIIIIl.l.l'.llll. (B R AR ER NN e L ] SAEsEREEARSY
Following were present:
= On behalf of the Board :
- Er. G.S, Majithia, Chief Environmental Engineer, Jalandhar,
Er. S.S. Matharu, Environmental Engineer, Regional Office, Hoshiarpur,
On behalf of the Industry :
Sh.D.S. Sandhawalia, Director
Sh. R.P. Puri, Associate President
Sh. Manoj Aggarwal, Sr. Vice President
Sh. R.K. Dhingra, General Manager (Environment)

The officers of ihe Board Drought out thai itrz indusliy was granied conasent o
operate under the Water (Prevention & Control of Pollution) Act 1974 vide No.
R14HSPCTOW1520756 dated 29.08.2014, which is valid upto 31.03.2019 for

;"_' production of 450 TPD of printing paper and operation of a co-generation power plant of

capacity 17.5 MW. The industry was served with notice u/s 33-A of the Water Act
(Prevention & Control of Pollution) Act, 1974 vide no. 5557 dated 6/9/2018 alongwith an
opportunity of personal hearing on 18/9/2018,since the industry was found not
conforming to the standards in respect of BOD as per SMS alert system received from
-— CPCEB for the data depicted Ly Ihe online continuous effluent monitoring system and
there was complaint against the industry regarding water pollution caused by the
industry in the area. In the said hearing it was decided as under:-

1) The Chief Environmental Engineer, Jalandhar shall Co-ordinate the visit of PBTI
to the industry within 7 days and PBTI shall collect and analysis the treated trade
effluent sample and submit repoit to the Punjab Pollution Control Board.

2) The Chief Environmental Engineer, Jalandhar shall visit the industry & asses the
adequacy of pollution control measures / disposal arrangements made by the
industry & shall submit report / recommendations before next date of hearing,

3) The further action will be taken out after receipt of the report.

It wasa also.informed that In complianae 10 decisions taken in the hearing
held on 18/8/2018, the Industry was visited by the team comprising of officers of the
Board and PBTI on 15/11/2018 and the recommendations given by this team are
enumerated as under:-

1. The industry should upgrade the existing treatment facility such that the treated
effluent meets with the norms prescribed by the Board.

2. The industry shall prepare an Irrigation Management Plan and get its approved
from Department of Soil Conservation, Punjab and thereafter to impellent thé
same in time targeted period. .

3. As the treated effluent of the industry is utilize onto land for irrigation purpose a
study of ground water table be conducter for general, heavy metals paromatsrs

-

from all the Villagzs where e eifiuent is oeing applied for irrigation purpose.
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The industry was again given an opportunity of personal hearing on 5/2/2G1Y
in connection with notice issued (o industry u/s 33-A of the Water Act (Prevention &
Control of Pollution) Act, 1974 and in this said hearing it was decided as under:-

1) The industry shall engage CPPRI, Saharanpur and-get its existing ETP and
chemical recovery plant audited and a proposal be prepared for up-gradation
required in exiting ETP and chemical recovery plant, so as to meet the effluent
standards as prescribed under the law and the report’ be submitted to the PPCB
within 21-days,

2) The industry shall prepare an Irrigation Management Plan from a consultant of
good repute for the whole of the command area available within the industry and
Outside the industry where treated effluent of the industry is utilized onto land for
irrigation purpose within 15 days and thereafter get it verified and approved from
the Department of Soil & Water Conservation, Punjab and submit the same to
ihe Punjab Poilution Conirol Board within 21 days. ¥

3) The industry shall get the yround water study of the whole command area where
the treated effluent is util:zed onto land for irrigation purpose from any expert
institute in the field of Fydrogeology and submit report to Punjab Pollution
Control Board within 21 days.

4) The industry shall prepare a Standard Operating Procedure (SOP) for the
operation of ETP and Chemical Recovery Plant (CRP) and shall maintain the
record of operation of ETP on daily basls and shall submit monthly record duly
verified by the Designated Authority of the industry to the Puniab Pollution
Contral Board.

B) The industry shall obtain the permission / NOC from Central Giound Water
Authority (CGWA) regarding abstraction of fresh water from all the ex|sting tube-
wells in the industry.

6) The industry shall install electromagnetic flow meter at the inlet of the ETP before
the equalization tank within 21-days. ;

7) The industry shall commission the Elemental Chiorine Free bleaching (ECF) in
.the-agro based.production by 31-03-2018.

B) The intustry shall install' and commission a new soda recovery plant of 500 TPD
capacity-dry black-liquor solids by 31/03/2020;" X L

The' officers of .the 3oard also stated that the Hon'ble National Green
Tribunal vide order dated 19/12/2018.in" the matter of O.A No. 850/2018 titled as
Residents of Saila Khurd, Raniala ‘//s State of Punjab passed the following orders:-

“Let, a joint report b2 fumished by CPCB and Punjab SPCB on factual

aspects of the matler and action taken, if any, to this Tribunal within one

month from the date of receipt of copy of this order by email at
ngt.filing@grmail.com, The Nodal agency will be PSPCB to the co-ordinate
and to comply with the order”.

In compliance to said orders of the Hon'ble National Green Tribunal, the
industry was visited on 17/1/2019 by the Joint Team comprising of officers of CPCRB and
PPCB. The report prepared by the Joint Team after conduct of visit to the industry, was
placed before Hon'ble NGT. The finding and conclusion drawn by the joint inspection
leam are given as under;-

1. The Unit is non-complying with the effluent discharge norms stipulated under
E(P)Rules, 1986 for BOD, COD & TSS parameters. The final treated effluent
showed BOD-106 mg/l (against norms of 30 mg/l), COD- 608 mg/l (against 350
mg/l) and TSS-87 mg/l (against 50 mg/l). ;

2. The OCEMS display panel al ETP vas not showing the ETP outlet discharge
flow meters reading during the visit and unit requires to connect or restoré the
flow meter data connectivity to CPCB: server.

3. The quality of ground water callected from tube wells of all three villages showed
exceedance w.rt acceptabl: norms for parameter, viz, total hardness, total
alkalinity, but they are within .he permissible limit of BIS Standards. The calelum
and magnesium level at ihe Pansera village showed exceedance w.r.t
acceptable norms, however are within the permissible limit,

4. The heavy metals in the groundwater samples are well within the BIS standards
for drinking water. -

S. The stack monitoring results showed compliance with the emiselon riorms.

The induistry vide lefter dated 21/2/2019 has asked the Board to furnish a
copy of the report of joint team constituted by the Hon'ble NGT and the findings and
cornclusions drawn by the joint inspection team are mentioned herein above for the
ensuring compliance of the same by the industry.
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The industry had submilted its reply vide letter dated 7/3/2019 in
compliance to the decisions taken in the hearing held on 5/2/2019, which has been
taken on record by the Board and the technical details mentioned by the CPPRI,
Shaharanpur in its report regarding adequacy assessment of existing ETP and study on
the adequacy of chemical recovery system will be discussed in this hearing and the
industry shall come prepared to discuss the technical details of said reports in the
hearing.

? The O.A No. 850/2018 titled as Residents of Saila Khurd, Raniala ‘V/s
State of Punjab came for hearing before the Hon'ble NGT on 14/3/2019 and the Hon'ble
NGT has taken the findings and reconmendations of joint team on record and the
relevant part of the said order is repraduced as under:- ;

1. It is clear that violations are serious but action taken is inadequate. Neither any
closure has been ordered (ill zonipliance nor damages assessed and recaversd,
PSPCB has, thus, failed to ection upon the "Precautionary' and ‘Polluter Pays'
principle for preventing further damage and restoring the damage already
caused.

2. In view of the above, the PSPCB may now take appropriate action in accordance
with law. '

3. The Joint Committee may assess the extent of damage caused in man/tory terms
on settled principles requiring the compensation to be deterrent 2nd cdsguate (o
meetl the cost of restoration.

4. An action taken report may be furnished by the PSPCB and the Joint Committee
in above terms within one month by email at ngt.filing@gmail.com

The industry is violating variaus provisions of the Water Act (Prevention &
Control of Pollution) Act, 1974 intentionally and deliberately,

The representative of the industry submitled a written reply from land
officer, Garhshankar vide letter no. 498 dated 8-4-2019 during the hearing which state
that the ask to inspection of STP of industry regarding discharge of effluent from
pipeline laid down in the earth. The industry discharge daily effluent @ 21000m3 and
same is used for making of paper. Wheraas, @ 17000m3 water of waste of industry and
treated in STP to discharge for othe:r villages through laid down pipelines for irrigation
purpose. These water lifted with Hump to discharyes many viliages for irrigation
purpose, This pipelines is discharge of walar far irrigation 800 hectare of villages and all
farmers of villages used this water for irrigation,

Kuantum papers Itd was set up in lthe year-1980 te manufacture writing &
printing paper. Presently, the industry is manufacturing writing & printing paper , about
375 TPD against the permitted capacity of 450 TPD. The management implemented the
expansion programme covering chemical recovery plant, cogeneration plant, Wood
Pulp Street, paper mlc 4, waste paper/purchase pulp. pulping street after obtaining
necessary environment clearance from MOF New Delhi in the year 2009 and capacity
of plant has been increased to 450 TPD of writing & printing paper. The industry has
also obtained environment clearance under ErA notification dated 14/08/2006 from
MOEF on 14thJune 2017 for enhancing the use of hard wood pulp from 60 TPD to 200
TPD, Chemical recovery plant to manage black liquid solids from 230 TPD to 580 TPD
along with installation of cogeneration power plant of 12 MW in addition to earlier
capacity of 17.'6 MW and discarding 1.5MW power plant. For substitution elemental
chlorine with chlorine dioxide, bleaching sequence shall be chlorine dioxide Stag'e-
O,alkali extraction with H202 and oxygen bleaching and chlorine dioxide Stage-l, This
system is also known as multistage b'eaching system, By

Presently, the industry i3 ronsuming 21600 m3 /day of fresh water from 9
existing tube wells (out of total existiag 12 tubewells, 3 are not In use), No extra water
shall be abstracted by the industry. For the treatment of wastewater, which Is about
17000 m3 /day, the industry has provided effluent treatment plant consisting of
anaerobic biological treatment system, primary clarifier, aerobic biological treatment
system, secondary clarifier and tertiary clarifier. The treated effluent conforming to the
standards, is discharged onto land for irrigation & plantation,

The present effluent discharge after three stage treatment is about 17000
m3 per day. The treated effluent of 'the industry is utilized for irrigation of the fields
having an area about 2000 acres of nearby villages. This treated effluent is utilized for
irrigation of rice, maize and green fodder in the month of June to October. In the manth
of November to May, the treated efflient is utilized for irigation of crops namely wheat
sugarcane and barseen, Besides, the industry has its own plantation area and greal-;
area within its premises along with plantation area of the nearby farmers, During no-
demand period i.e. 15th November - 15th .December (1 month), the treated effluent is
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utilized for plantation of eucalyptus trees and gardening maintained within the premisas
of industry (about 110 Acres) and outside of the nearby villages (85 Acres). During
same time period some part o treated effluent js also utilized for irrigation into rv950
acres out of 2000 acres of land as inentioned above, )

During hearing or: 9.4.2019, the assessment report of CRP and adequacy
rer_mtrt of ETP prepared by CPPRI was discussed in detail with regard to. following
points:- ,

1. As per assessment report of CRP the industry premises 150-155 TPD of Agro
based pulp and 60-65 TPD of wood pulp in its premises and about 76 TPD of
readymade pulp is purchased from outside. However, the industry has not
submitted any documentary evidence to the effect that its purchases 76 TPD of
readymade pulp since the adequacy of the CRP has been checked by the CPPRI
considering that the industry purchases said quantity of pulp from outside.

2. As per assessment report of ETP the industry produces 2000 m®/day of bio gas
from the UASB and the COD reduction in the UASB is 964 mg/itr, Since, 4000
KLD of waste water is treated in the UASB, as per said report. Therefare, the
reduction in the COD load comes to which 3856 Kg/day and corresponding to
Which the maximum generation of bio gas should be 1465 m*/day. Thus,
generation of bio gas 2000 m*/day does not seem to be in order.

3. In the assessment report nothing has been mentioned aboul the treatment of
efficiency of each component of the ETP.

4. The volumetric load as mentioned In the report for each compeonent is not
matching with each other.

It was pointed out that thz SOP of ETP submitted by the industry nothing has
been mentioned about the operating parameters to be maintaineda for effective
operation of various components of the ETP. The ground water study gol conducted
by the industry from Super Links Water Well Company Mohali was also discussed and
it was observed that high concentration of sodium, SAR and RSC has been analyzed in
the ground water sample where the treated waste water of the industry is used for
irigation purposes. Therefore, during hearing on 9.4.2019, it was pointed out that the
industry is required to $ubiit its submissions in the above regard. [n addition to above
the industry is required o cemply with the Toilowing ebservations of the Board.

1. The industry has not yet installed EMF at the inlet of the ETP to ascertain as to
how much quantity of untreated waste water is treated in the ETP.

2, The industry yet to commission the elemental chiorine free bleaching -process as
decided in the hearing held on 5/2/2019. . : ]

3. The industry is yet to connect the EMF installed at the outlet of ETP with the
server of the CPCB & PPCB,

4. As informed by the industry, the secondary sludge is utilized to use it as manure
but the industry is yet to gel this sludge analyzed for these parameters as
mentioned in schedule 2 of the Solid Waste Management Rules 2016 to ascertain
the route of its disposal.

5. The industry is yet to intimate as to how much quantity of steam condensate is
recovered,

6. The industry is to increase the retention time of the tertiary clarifier for better
removal of TSS as suggested by CPPRI.

7. The industry is required to ensure the compliance of SOP framed by the CPCB to
use primary sludge of the ETP for manufacturing of mill board.

8. The industry is required to provide properly designed regaired mixing mechanism
for praper and complete reaction of chemicals to-the biological treated effluent,
before tertjary clarifier to reduce COD. .

8. The industry required to submit PERT chart for installation of new chemleal

recovery plant. Bt :
10.The industry is required to explore the possibility to provide TRP in BSW section

to reduce organic loading as well as Kappa no. of the pulp.
After hearing on 9.4.2019, the officer of the Board and representative of

the industry were heard and on the basis of the facts as stated above, the Chairman of
the Board decided that:-

1) The industry shall critically examine the assessment study report of CRP]
chemical recovery plant and E7 conducted by CPPRI and the ground water
study conducted by report sLbniilled by the industry, so that the issues and the
observations can be discusse in detail. ;
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The industry shall submit the point wise detailed compliance_ report of the above
- mentioned observations raised during the hearing proceedings well before the
next date of hearing, so that same be discussed in the next hearing. .
3) The industry shall be reheard on 24/4/2019 beforg the Hon'ble Worthy Chairman
of the Board. ~ A
The industry was issuer] notice u/s 33-A of the Water Act, 1974 vide no. 136@—69
dated 25.3.2019 to appear before the Chairman of the Board on 9.4.2019 at Patiala,
whic;ﬁ was postponed to 24.4.2019 alongwith the change of venue of hearing to R.O.,
Mohali. :

B

The representatives of the industry during hearing on’ 24.4.2019
submitted a written reply vide their letter UCI:SKG:2019-2020 dated 24.4.2019 stating
that ;-

1. The Company uses imported hard wood, imported soft food &indigonousbagasse
pulp to supplement fiber for producing paper. During the year 2018-19 company
had purchased following quantities,

a. Imported Hardwood Pulp - 8829.75MT
b. Imported Soft Wood Pulp - 12228.71MT
c. Indigenous Bagasse Pulp - 2652.37MT

. 2. Bio Gas Generation from UASB Reac{or on an average is 2000m3/Day, which is
approximately 0.4 m3/Kg of COD reduction. CPPRI taken data for one day only.

3. For CPPRI Adequacy Report; They approached CPPR] again for the same and
they responded that the kind of Report which is now being asked is g
‘Performance Report’, whereas previously PPCB had asked us only for
‘Adequacy Report’ which the Company had accordinglysubmitted vide their letter
dated 8" March addressnd to Chief Environmental Engineer-Jalandhar with CC
to Environmental Engineer-Hoshiarpur. They have contacted CPPRI again but as
they were engaged in election duties so they were not able to give them date not
before 16™ April, CPPRI team collected the samples on 16"/17" April from our
miliand report iikely to pe ready by 26" April, -accordingiy they will submit the-
Performance Report by 29" April'1 9. - .

. 5. Revised. SOP for ETP- Operation: Revised SOPs as per good practices of
- Efflient Treatment Plant are attached. T

6. Groundwater Reports: Test report says that Ground water samples are within
the norms for all the locations except Rampur Village. Here they wish to inform
you that village Rampur is on upstream location beyond railway track and our
effluent is never discharge in that area. Ground water slope is from North-East
to South-West in our factory area, It is pertinent to mention here that we were
advised by the PPCB to get sampling done both in Upstream and Downstream
location to establish the impact on ground water quality by our treated effluent. It
is to be recorded that Rampur Village is on Upstream location, whereas RSC
Values are within range fcr ali downstream location. which clearly establish tihat
our treated water is infect beilering the quality of water in the area. At present
the treated effluent going ‘o hear wise villages for cultivation by 6 pipes. Details
of cultivated by each line i« enclosed as annexure 3

7. Influent flow measurement device! Installation of EMF at Inlet of ETP is not
possible as the reputed supplier of EMF regretted for such appiication. Hovzaver,
the Company has located latest technology of Parshall Flume with Ultrasonic
Transmitter. Order for the same had been placed for Siemens Make System.
Technical Literature and Order Copy enclosed. '

8. ECF Bleaching for Agro Street Trials have been completed and now _waitifag for
‘Consent’ to operate from PPCB. Erection of ECF bleaching for Wood Street is
in progress shall be commissioned by March’2020.

9. Connecting Outlet flow meter with CPCB directly: Instrumentation for
OCEMS display panel of all ETP outlet discharge flow meters already orderet,
this will be connecied tc CPOR server. R0 is attached,

10.Secondary Sludge: It was discussed during hearing to test Secondary Siudge
for suitability for different Crops. Secondary Sludge is in general considered fit
for soil. The test report dated 22.04.2019, as per schedule 2 of solid waste
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management rule 2016,Envirotech laboratory Mohali is attached. Report sa
the secondary sludge is suitable as organic compost for crops.

11.Condensate Recovery and uses of foul ‘condensate: With respect to tl
‘questioning on these points, the Company replied during Hearing th
Condensate Recovery is 60% & foul condensate is being used in system, ai
that the condensate is being consumed in the mill, ‘as a part of fresh wat
-saving. Details attached .

12.Retention time of Tertiary Clarifier : They have hired a consultant M
OrdenPlatz for Possible solution to réduce TSS. However company is taking il
process correction to reduce TSS inlet to Primary Clarifier. In house study is als
being done for addition of Coagulant &Flocculent to reduce TSS.

13.Primary Sludge Manufacturing of Board. As per SOP of CPCB we ar
consuming the ETP sludge for ysing Board. Quantity produces in 2018-2019 i
7091.7 MT. Submitted in Your Regional office Hoshiarpur Vide our letter dtd..3
April-2019. Attached. SOP for Board Mill operation enclosed.

14.Flash Mixer beforn Tertiary Clarifier; They have installed a fiash Mixe
between Secondary & Tertiary. Photographs enclosed.

15.Bar Chart of New Recovery Plant — Enclosed with the report.

16.Twin Roll Press vs Vacuum Drum Washer:. They have enclosed a detailec
note giving unique features of our installed Brown Stock. Drum Washers
procured from M/s GL&V, who are global leader for Vacuum Drum Washers,

The officers of the Board present in the hearing informed as under :

1) The industry has installed capacity of 450 TPD of.writing and printing paper bu
on an average the production capacity remains about 375 TPD. '

2) For production of 375 TPD of writing and printing paper, the industry produces
150-155 TPD of agro pulp by using agro residue such as bagasse / sarkanda ,
Kahi grass / wheat straw etc. and 60-65 TPD-of .wood ~pulp. In addition the
industry procures about 70-75 TPD of ready made pulp. :

3) From production of 150-155 TPD of agro based pulp, about 210 TPD of black
liquor solids are generated and Installed capacity of recovery boiler in tarms of
solids is 230 TPD. Further, the capacity of the chemical recovery boiler In terms
of pulp production at 25% recovery efficiency is 165 TPD. Therefore, it is clear
that the capacity of.the recovery boiler is at par with production of agro based
pulp. Since, the industiy takes 5-6 shut downs of recovery boiler in a year for

- cleaning purpose and there may be mechanical fault in this system at any point
of time, thus, the industry in such a situation collects the black liquor in the
collection tanks and treat it in the lignin recovery plant, However, when lignin
plant is operated, wastewater of high COD is generated which causes shock
loading on the effluent treatment plant and disturbs the operation of the same.
Therefore, in order to ensure that the entire effluent treatment plant runs in a
proper manner and no wastewater having high COD goes to the ETP, there is
need to curtail the production capacity of the industry atleast by 10%.and to
restrain the operation of lignin recovery plant which produces high COD effluent,
despite the fact that lignin recovery plant is a stand bye arrangemeént to handle
the black liquor. : : . :

4) From production of 85 TPD of waed based pulp, the total generation of black
liquor solids is about 99 TPD, Thus, it is clear that .the capacity of chemical
recovery boiler is adequate as'mentioned in the study carried out by Central Puip
& Paper Research Institute, Saharanpur regading adequacy of chemical recovery

plant. _
The submissions made by the representatives of the industry during the

hearing which are mentioned herein above, were: discussed in detail. It was also

informed by the offices of the Board that a Bank Guarantee of Rs. 10.00 lakhs (Rupees

Ten Lakhs Only) has already been submitted by the.industry as an assurance to
comply with the provisions of the Water Act, 1974,

, After hearing the representatives of the industry and officers of the Board

and considering material facts on record, the Chairman of the Board decided as under :

) In order {o ensure proper and effective operation of the Effluent Treatment

Plant and chemical recovery plant and considering the violations mentioned

herein above, the industry is hereby directed to curtail 10% brodiiation
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capacity i.e, it shall produce not more than 337.5 TPD on an average (375 —
37.5 TPD). Directions in this regard u/s 33-A of the Water Act, 1974 shall be
issued separately, o ' L ' :

() "The EE, Regional office, Hoshiarpur is directed to seal the Lignin
Precipitation Plant (LP?) of the industry with immediate effect and shall report
in this regard to Zonal Office, Jalandhar within 7 days. This may also be made
a part of the Directions to be issued to the industry u/s 33-A of the Water Act,
1974, N

(i) ~ The EE, Regional Office, Hoshiarpur is directed. to encash the Bank
Guarantee of Rs. 10.00 lakhs (Rupees Ten Lakhs Only), which has already
been submitted by the industry to the Board as an assurance to comply with
the provisions of the Water Act, 1974,

(iv)  The industry is given d time period of three months frem-the date of hearing to
remove all the discrepancies / observations of the Board made ahove and to
ensure the compliance of cormmitments made by the industry orally during the
hearing / submitted in writing vide letter dated 24.4.2019. _

(v)  The industry is directed to fumish a fresh bank guarantee of Rs. 50.00 lakhs
(Rupees Fifty Lakhs Only) to the Board within 7 days as an asstrance to
comply with the provisions of Water Act, 1974 and to comply .with the
decisions of the personal hearing including the submissions made orally
during the hearing / submitted in writing vide letter dated 24.4.2019, Incase,
the industry fails to make the compliance of the observations mentioned
above, within a stipulated period of three months, the BG of Rs. 50.00 lakhs
shall be encashed and further action under the Water Act, 1974 shall ‘be
initiated. : :

(vi)  The Board shall grant the application for consent to operate under the Water
Act, 1974 and Air Act, 1981 submitted by the industry, for curtailed production
of 337.5 TPD of writing and printing paper for a period of three months
subject to the suitable conditions. o '

(Vi) The Senior Environmental Engineer, Zonal Office, Jalandhar shall take un

- matter with NIT, Jalandhar for carrying out hydro geologica! study at various
iocations where e treated wastewater is utiiized by the industry for irrigation
of agricultural fields including in the premises of the unit and on the upstream
side of the industry as a reference sample for getting a study conducted
within a period of 3 months, to ascertain the effect on the ground water quality
due to utilization of treated wastewater for irrigation purposes. The entire cost
to be incurred on this study shall be borne by the industry. EE RO, Hoshiarpur
shall act as a coordinator for getting conducted this study. :

(viii) It was made clear to the representatives of the industry present in the hearing
that in case the industry fails to make the compliance of the above mentioned
decisions of the hearing. action as deemed fit under the provisions of the
Water Act, 1974 shall b taken without affording any further opportunity /

notice, . '
- %}gﬁ/&w\\“\ ..
For Sr. En onr%ntal Engineer

Endst. No...............  dated.....occovvennnn
A copy of the above is forwarded to Environmerital Engineer, Punjab

Pollution Control Board, Regional Office, 'Hoshiarpur for info’rrnation and necessary
action as per the above decision. :

-

i~or Sr. Environmental Engineor
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~=  punjab Pollution Control Board

= .
"’ 7onal office, Near PSIEC, Water Tank, Focal Point, Jalandhar

o, 0181-2601612 www.ppcb.gov.inEmail ID . seezojal.ppcb@puniab gov.In

"""

10 M/s Kauntam Papers Put Ltd 1t
village Saila Khurd, Tehsil Garhshankar [ \l,‘
Distt. Hoshiarpur LA M g ,F,‘,ﬁ,

e proceedings of the personal hearing before Worthy Chairman of the 0
sbieSt  Board on 09-4-2019 at Head office Patiala uls 23.A of Water 2o
(Prevention & Control of Pollution) Act, 1974 as amended in 1988. = }o\ W
)

l-lllllll"'lIllll--I-..-.....................--...............'..:

, Bl fof the Board:— 1) T G.S Majithia, CEE, Jalandhar g
on be 2)Er. Harbir Singh, SEE, Jalandhar
3) Er. S S Matharu, EE. R O Hoshiarpur

i pehalf of industry:- Sh. Pavan Khatan (MD)

The officer of the Board brought out that the industry was granted
.ot to operate under the Water (Prevention & Control of Pollution) Act 1974 vide
) R14HSPCTOW152075§ dated 29.08.2014, which is valid upto 31.03.2019 for
(oduction of 450 TPD of printing paper and operation of a co-generation power plant of
apacity 17.5 MW. The industry was served with notice /s 33-A of the Water Act
capaclh. e Control of Pollution) Act, 1974 vide no £557 dated 6/9/2018 alongwith an

ven

g?:oﬂumty of personal hearing on 18/9/2018,since the industry was fqund not

- to the standards in respect of BOD as per SMS alert system received from
onitoring system and

data depicted by the online continuous effluent m

against the industry regarding water pollution caused by the

he said hearing it was decided as under:-

Jalandhar shall Co-ordinate the visit of PBT!
to the industry within 7 days and PBTI shall collect and analysis the treated trade
effluent sample and submit report to the Punjab Pollution Control Board.

2) The Chief Environmental Engineer, Jalandhar shall visit the industry & asses the
adequacy of pollution control measures / disposal arrangements made by the
industry & shall submit report / recommendations before next date of hearing.

5) The further action will be taken out after receipt of the report.

In compliance to decisions taken in the hearing held on 18/9/2018, the
industry was visited by the team comprising of officers of the Board and PBTI on
15/11/2018 and the recommendations given by this team are enumerated as under:-

1. The industry should upgrade the existing treatment facility such that the treated
effluent meets with the norms prescribed by the Board.

2. The industry shall prepare an Irrigation Management Plan and get its approved
from Department of Soil Conservation, Punjab and thereafter to impellent the
same in time targeted period.

3 As the treated effluent of the industry is utilize onto land for irrigation purpose a
study of ground water table be conducted for general, heavy metals parameters
from all the ViII‘ages where the efﬂuem is being applied for irrigation purpose.

520019 in Co;het!”dujvt% Wai. agan gn(/jen an opportunity of personal hearing on
(Prevention&Con?follo:f P(illut‘nO IC: 74 an |_ndgsvtry ujs 33'-A of the Water Act
under jon) Act, 1974 and in this said hearing it was decided as

1) The i

ey e o epmes o up oo
required in exitinyEpTP audited and a proposal be prepared for up-gradation

g and chemical recovery plant, so as to meet the effluent

standards as prescri ’
within 21—day£ scribed under the law and the report be submitted to the PPCB

0

con

there was complaint

industry in the area. Int
1) The Chief Environmental Engineer,

Contd....
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M/s Kaunram P
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Management Plan from N
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nd area available within gy, 2"y
(3]

rrigation
i \Y;!“

2) The industry shall prepar® &0 = omma
good repute for the whole of ; effluent of the industry s Utilizayg Qug
outside the industry W"e""r"e d thereafter %"-’l it verified ang , Nty ! '

pvation, Punjab an < Horg, 1

se J d Subml[ thoJ m'l'

3

irngation purpose within or CO
the Department of soil Wg;ard within 21 days an
the Punjab Pollution ont Iround water study of the whole comman “
3) The industry shall get ged onto land fc;r lrrjugraman PUTPOSE frop, 3,
thet tlr?ated ﬁfguelgt 'Sof Hydrogeology and submit report to Pun]abnge,;'
institute in th " oS
Control Board with!" ZLd:ye a Standard Operahng Procedure (5op
4) The ndusly shal pdr ghemlca ecovery Plant ( RP) and shaj p, ! for
ily basts and shall submit mgnyy, ainty,
feg

nl

TP an
operation of E Tp on da
record of Ope(a“;gs?gnaled Authority of the nduslry to the pyp grq
verified by the Ol
ermission / NOC from Central ¢, )

Oung W

trol Board he
Con hall obtain t abstraction of fresh water from al| the
E‘XI%Img .j"s

he industry
5) Motnonty (CGWA) regard’” '
wells in the 1N huasilt%stall electromagnetlc flow meter at the inlet of e ETp ﬁ
he indu in 21-days k
6) thi o Elemental Chlorine Free bleachmg !
(ECr,

alizatio cai
ok e’%us!ry shall Comm|sslon1 03-2019
7) The | sed roduction by 31-Voe™ new soda
hall install and commission 2 recovery plant of s,
ty dry 3 314'0?)/202|0- de order d "
capacity ? tional Green ribunal vide order ated 19/12/y
Hon'ble Nationa! €0 igents of Saila Khurd, Raniala 5/21?
fatg

T 0 .
matter of 0.A No. 850/2_0180:3[::15.’3
punjab pan’edt Thae fgilLotwrlggo be furnished b C_PCB and Punjab SPCR " |
ts of trllpeerﬁattér and action taken, if any. to th|s.1 Tribunal within one month frn?nc“
aspec ipt of copy of th by email at wg@gm T onth f
date of recelP ordinate and 10 comply with the order’. age
he Hon'ble National Green Tripyn,

; PCB to the CO- :

will be PS In compliancé to said orders _of t N
he Joint Team comprising of officers of CPCg

Y

n 17/112019 bY tv T fter conduct of visit t
ort prepared by the Joint Team & visit to the industy .
ppCB. The report P pNGT- The finding and conclusion drawn by the joint ms;’g:?
Unit is non-éomplying with the effluent discharge norms stipulated .
oD, COD & TSS parameters. The final treated efﬂL:
BOD-106 mg/! (against norms of 30 mg/l), COD- 608 mg/l (agamstgt:

mg/l) and TSS-87 mg/l (against 50 mg/l). . ’
2. The OCEMS display panel at ETP was not showing the ETP outlet dischs
ng the visit and unit requires to connect or restore:

flow meters reading duri
flow meter data connectivity to CPCB server.
3. The quality of ground water collected from tube wells of all three villages shoy
exceedance W.rt acceptable norms for parameter, Viz, total hardness, 7
alkalinity, but they aré within the permissible limit of BIS Standards The cal|
at the Pansera village showed exceedance

and magnesium level
acceptable norms, however are within the permissible limit.
4. The heavy metals in the groundwater samples are well within the BIS stané}

for drinking water.

5 The stack monitoring results showe
The industry vide letter date
copy of the report of joint team constituted b

conclgsions drawn by the joint inspection team
ensuring compliance of the same by the industry.

vide letter da@ed 7/3/2019 in compliance to the decisions t
r151/e2§019, which has been taken on record by the Boar
9xisti;zongc1j'Pby th; CPPRI, Shaharanpur in its report regarding
e %ear‘ and study on the adequacy of chemical recovery sy
ing and the industry shall come prepared to discuss t

d compliance with the emission norms
d 21/2/2019 has asked the Board to fur
y the Hon'ble NGT and the findings:
are mentioned herein above [0/
The industry has submitted s’

aken in the hearing et
d and the technical
adequacy assessm’
stem will be dise®
he technical et

y
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aring The O A No 850/2018 titled as Residents of Saila Khurd,
unjab came for hearing before the Hon'ble NGT on 14/3/2019 and
endations of joint team cn record

art of the said order is reproduced as under -

olations are serious but action taken is inadequate Neither any
damages assessed and recovered
‘Precautionary’ and ‘Polluter Pays
the damage already

5 IN the he

ort
d rePWS state of P ,
12 GT has taken the findings and recomm

0

e e relevant P
;1l‘d It is clear that vi
f losure has been ordered till compliance nor

CsPCB has, thus, failed to action upon the
Erinciple for preventing further damage and restoring

caused dance
in view of the above, the PSPCB may now lake appropriate action in accordanc
with [aw- ,

he Joint Commlttee may assess the extent of damage caused in monitory terms
3 o settled principles requiring the compensation to be deterrent and adequate to

; eet the cost of restoration
mn action taken report may be furnished by the PSPCB and the Joint Co
n above terms within one month by email at ngt filing@gmail com
The industry is violating various provisions of the Water Act (
ol of Pollution) Act, 1974 intentionally and deliberately
ontf The representative of the industry submitted a written reply from land
. Garhshankar vide letter no. 498 dated 8-4-2019 during the hearing which state
oficen ask to inspection of STP of industry regarding discharge of effluent from
in the earth. The industry discharge daily effluent @ 21000m3 and

1 te laid down |
is used for making of paper. Whereas, @ 17000m3 water of waste of industry and
same STP to discharge for other villages through laid down pipelines for irrigation

n ¢ igatl
"eatedl These water lifted with pump to discharges many villages for irrigation
and all

mmittee

Prevention

4C

e. o >
Urpgze‘ This pipelines is discharge of water for irrigation 800 hectare of villages
p rpars of villages used this water for irrigation. 7
fart: ar-1980 to manufacture writing

Kuantum papers Itd was set up in the ye
& printing paper. Presently, the industry is manufacturing writing & printing paper , about

‘' q75TPD against the permitted capacity of 450 TPD. The management vmplemented the
expansion programme covering chemical recovery plant, cogeneration plant, qud
PUlp Street, paper mic 4, waste paper/purchase pulp pulping street after obtaining
necessary environment clearance from MOF New Delhi in the year 2009 gnd capacity

of plant has been increased to 450 TPD of writing & printing paper. The industry has
also obtained environment clearance under ErA notification dated 14/09/2006 from
MOEF on 14thJune 2017 for enhancing the use of hard wood pulp from 60 TPD to 200
7PD, Chemical recovery plant to manage black liquid solids from 230 TPD to 580 TPD
llation of cogeneration power plant of 12 MW in addition to earlier

along with insta
capacity of 175 MW and discarding 1 5SMW power plant. For substitution elemental
h chlorine dioxide, bleaching sequence shall be chlorine dioxide Stag'e-

chlorine wit ‘
0,alkali extraction with H202 and oxygen bleaching and chlorine dioxide Stage-l. This

system is also known as multistage bleaching system

Presently, the industry is consuming 21600 m3 /day of fresh water from 9
. existing tube wells (out of total existing 12 tubewells, 3 are not in use). No extra water
shall be abstracted by the industry. For the treatment of wastewater, which is about
17000 m3 /day, the industry has provided effluent treatment plant consisting of
anaerobic biological treatment system, primary clarifier, aerobic biological treatment
system, secondary clarifier and tertiary clarifier The treated effluent cenforming to the

standards, is discharged onto land for irrigation & plantation
o Kuantum papers Itd was set up in the year-1980 to manufacture writing &
printing paper. Presently, the industry is manufacturing writing & printing paper , about
375 TPD against the permitted capacity of 450 TPD. The management implemented the
Expansmn programme covering chemical recovery plant, cogeneration plant, Wood
ml;éz Street, paper m/c 4, waste paper/purchase pulp. pulping street after obtaining
pr m:StaLy environment clearance from MOF New Delhi in the year 2009 and capaCity
also ;bta%ige::v;rn;reasetd tlo 450 TPD of writing & printing paper. The industry has
MOEF on 14thune 23T7erf1 ce?]ranqe under EIA notification dated 14/09/2006 from
TPD, Chemicel rosore Ior ?? ancing the use of hard wood pulp from 60 TPD to 200
d0ng with i ol r)éfp:n 0 ma:_nage black liquid solids from 230 TPD to 580 TPD
S@pacily of 17:5 MW and ggenedr? '0n1 power plant of 12 MW in addition to earlier
lorine wit C'hlorine it |sc;r ing SMW power plant. For substitution elemental
: all extraction with H202I :ﬁd gisgénng bﬁzgzﬁnce shdall be: chlorine dioxide Stage-O,

g . n

¥stem is also known as multistage bleaching systgn?n chlorine dioxide Stage-1. This

—
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Presently, the industry 'S consuming 21600 m3 /day of g~ "2,
e ' I q 12 tubewells. 3 are not in Wap, ™
xisting tube wells (out of total existing S reatment of wa $8) Ny . O
shall be abstracted by the indus'™y o lc}(ld effluent trealr slewater, ), "My
17000 m3 /day, the industry "a® pre? I:\HTY' clarifier 1elr?;[;m Plant " s 4%
l ’ ol MNa
anaerobic biological treatment system gnﬁer The treated emulc biolagc,,, ™
system, secondary clarifier an E:O,r”ncgahon & plantation ent cnnm,{nlhn__,p_.l
standar onto lan g
e ? l:ec harégsiit offluent dischard® af‘etf ‘hléeijmg; treatmeny | , \
" fluent of the incus:Ty ized for irrigatg, Ot 1,
m3 per day. The treated € s of nearby vilages This treated effjyq, & the
haVing an area abOUt 200 r in the month of June to OCIQb:rT Ils Uhh'z;n :
ne, 8

. fodder o8
irrigation of rice, maizé and g;rtzene uent is utilized for irngation of Crops p 1y,
of November to May, the tre % the industry am, .

has its own plantat ely .
B 1on /y,
sl ! are ',
sugarcane and parseen lgn th planlalIOU area of the nearby far er;a Dndg‘!

g
Yin

o
S

Fn'k

area within its prEmlseS 15th _December (1 month), th ur T
mber - 19 + the tre Ing .
demand period 1€ 15th Novef tus trees and gardening maintained wnhuzlfd '“:rf”

i of eucalyP (
utilized for plantation Acres) and outside of the nearby villages (g5 Acrs Prep,

of industry (about o of treated effluent is also utilized for rpgq |
same time penod s art 0 mennoned above Jation o r”’-
acres out of 2000 acre of CRP and adequacy report of ETp i,
Th s rd to following points - Prepare,
of CRP the industry premises 15(. i
1. As per aslsessgﬂenl_ rep = wood pulp in its premises ang L?J%UTtPPO by
based Dl:jg pulp is purchased from outside However, the 'ndUSgWG TPD!'
readyrtT;ad any documentary evidence to the effect that its PUrchases 76has .
SUDC;ﬂlmide pulp since the adequacy of the CRP has been checkeq oy, b,
rea *denng that the industry purchases said quantity of pulp from Outside Chay

2 Zin;er assessment report of ETP the industry erchSu;es 2000 m? A
' from the UASB and the COD reduction In tBhe is 964 mgll Smce'a;_‘
KLD of waste water is treated in the UASB, as per said report There, "
cOD load comes 10 which 3856 Kg/day and corre - ey,
tion of bio gas should be 1465 maidand“‘g.
generation of bio 9as Yiay does not seem to be in order, b Thy

3. In the assessment report nothing has been mentioned about the treatmey
| i

iCi f the ETP.
efficiency of each component O _
4. The volumetric load as mentioned N the report for each Component i ..,

matching with each other. ‘ ' .
In the SOP of ETP submitted by the_ industry nothing has been menty,
about the operating parameters to be maintained for effective operation of Vanr‘,h'!

components of the ETP. |
The ground water study got co_nducted by the_ industry from Super [y
was also discussed and it was observed that ﬂ:q

Water Well Company Mohali i
concentration of sodium, SAR and RSC has been analyzed_ in the ground weter saiz
where the treated waste water of the industry 1S used for irrigation purposes Thersfy:

the industry is required to submit its submissions in this regard
In addition to above the industry is required to comply with the foilus,

observations of the Board

1 The industry has not yet installed EMF at the inlet of the ETP to asceran a
how much quantity of untreated waste water 1S treated in the ETP

2. The industry yet to commission the elemental chlorine free bleaching process

decided in the hearing held on 5/2/12019.
3 The industry is yet to connect the EMF installed at the outlet of ETP wih=

server of the CPCB & PPCB.

4. As informed by the industry, the secondary sludge 1s utilized to use It as mar
but the industry is yet to get this sludge analyzed for these paramelers
mentioned in schedule 2 of the Solid Waste Management Rules 2016 to asce™
the route of its disposal

5. The industry is yet to intimate as to how much quantity of ste
recovered.

6. The industry is to increase the retention time of the tertiary clarifier for beC
removal of TSS as suggested by CPPRI

2 The industry is required to ensure the compliance of SOP framed by e CPet
use primary sludge of the ETP for manufacturing of mill board.

CPPRI w

am condensat’
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aired mixing mechanism

properly designed rep
d effluent,

The industry is required to provide
f chemicals to the biological treate

for proper and complete reaction 0

pefore tertiary clarifier to reduce COD.
g The industry required to submit PERT chart for installation of new chemical
recovery plant.
ore the possibility t0 provide TRP In BSW section

10.The industry is required to expl
to reduce organic loading as well as Kappa no. of the pulp
After hearing, the officer of the Board and representative of the industry, the

chairman of the Board decided that -
1) The industry shall critically examine the asses
chemical recovery plant and ETP conducted by CPPRI and the ground

water study conducted by report submitted by the industry, so that the
issues and the observations can be discussed in detail.
tailed compliance report of the

2) The industry shall submit the point wise de
above mentioned observations raised during the hearing proceedings well
pefore the next date of hearing, so that same be discussed in the next

sment study report of CRPI

hearing.
3) The industry shall be reheard on 24/4/2019 before the Hon'ble Worthy
Chairman of the Board.
oy -~
For Sr. Environmental Engineer
Endst. No/725 dated,.]..\s--APR"QUi? _
forwarded to Environmenta Engineer, Punjab

A copy of the above Is
pollution Control Board, Regional Office, Hoshiarpur

action as per the above decision " " \
| Lo el
For Sr. Envi nment‘a ngineer

for information and necessary
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No/

10 M/s Kauntam Papers Pvt. Ltd.

village Saila Khurd, Tehsil Garh
Distt. Hoshiarpur. shankar,

_ proceedings of the personal heari
Sublect' Board on 09-4-2019 at Heagag?f?cgefore vlart
(Prevention & Control of Pollution) Act

4 hy Chai
fatlala uls 33-.¢{m:fn \(;Jatree
974 as amended in 1988 r

of- Zonal office letter No 1734 dated 15-4-2019.

In continuation to the above referred letter, it is intimated that earlier
nearing Was given to the industry before the Worthy Chairman of the Board on
24/04/2019 at 14:30 AM in his office at Head office, Punjab Pollution Control Board,
Nabha Road, Patiala. Now, the said venue has been changed due to some
administrative reasons and now has been fixed on 24/4/2019 at 10:00 AM at Mohali.

it is therefore, you aré requested to attend the said hearing before the
Chairman of the Board on 241412019 at 10:00 AM, Punjab
Reglonal office, Plot No. 55, Phase-ll, Opposite Bassi Theater, Mohali, 10 explain the
position, failing which the said notice shall be confirmed without giving any further notice/

opportunity.

Pollution Control Board,

For Sr. Environmental Engineer

Dated. J__U_E_R__ZUIH

i jab
[ ental Engineer Pun|
ot d to inform the

EndstNo.__/&¢S

i he Env
Ac above is forwarded 10 t ;
R R nal Office Hoshiarpur: He is requ

Pollution Co i =

: ntrol Board, Regio :

ndustry regarding new date of hearing- /‘X‘\\(\
viron ntal\Eng' ot

For Sr- EN
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ANNEXURE-D

Regional office, Mohali u/s 33-A of
1988 Pollution) Act, 1974 as amended in

Following were present :

i

i - . On behalf of the Board :

| - Er. G.S. Majithia, Chief Environmental Engineer, Jalandhar.
| Er.S8. M

}

athary, Environmental Engineer, Regional Office, Hoshiarpur,

On behalf of the Industry :
— Sh.D.S. Sandhawafia, Director
| g Sh. R.P, Puri, Associate President
t Sh. Manoj Aggarwal, Sr. Vice President
Sh. R.K. Dhingra, General Manager (Environment)

Tne ofiicers of the Boz

ard brought out that ':;-:E“industr-,"waa graimed comsent M-
operate under the Water (Prevention & Control

of Pallution) Act 1974 vide No
R14HSP TOW1520758 dated 29.08.2014, which is valig upto 31.03.2019 for

Co-generation power piant of
i Capacity 17.5 MW. The industry was served with notice u/s 33-A of the Water Act

gainst the Industry regarding water poll

3) The further action will be taken out after receip! of the report.

It was also informed that in compliance i decisions taken in the hearing
’ held on 18/9/2018, the industry was visited by the team comprising of offncers of the
Board and PBTI on 15/11/2018 and the recommendations given by this team are
€numerated as under:- _
1. The industry should upgrade the existing treatment facility such that
effluent meets with the norms prescribed by the Board. . ‘
2. The industry shall prepare an Irrigatlion Manggement Plan and get its approved
from Department of Soil Conservation, Punjab and thereafter to impellent the
in ti argeted period , .

3. f;":ﬁe;r;r::teeé egfﬂuentpof the industry is utilize onto land for Irrig:}lt:n 292?.,5.? a
study of ground water tuble be canducie_d f_or general, heavy met2ls paramatars

from all the Villages where the eifiuent is 2eing applied for irrigation purpose.

the treated



<

3| Qremerminnce

L . qiven an opportunity of personal hearing on 5/2/2¢1
The industry was agag\ tgowindusw u/s 33-A of the Water Act (Prevention :

in ‘connection with notice issu:nd in this said hearing it was decided as under:-

Control of Pollution) Act, 1974

1)

4)

5)
€)
7)

8

~-

ranpur and get its existing ETP

The industry shall G"Q?Q:U‘g‘zszlhdsgh:ropgsar be prepared for u?a-grada?fgﬁ
chemicsllgeg:i‘;;g é’.;?; and chemical recovery plant, so as to meet the effiuent
;?Z,fggra; as prescribed under the law and the report be submitted to the PPCR
within 21-days. iaation Management Plan from a consulia
The industry shal pri;;al;e;?h:f;%::';’;nd are% available within the indust;yn;nﬁ
good repute for ":e ‘:mere treated effluent of the industry is utilized onto land for
outside the industry i nd thereafter get it verified and approved fr
irrigation purpose within 15 days 2 ; . : om
the Department of Soil & Water Conservation, Punjab and submit the same to
the Punjab Pollution Control Board within 21 days.
The industry shall get the jround water study of the whole command area where
the treated effluent is utilized onto land for irrigation purpose from any expert
institute in the field of Fydrogeology and submit report to Punjab Pollution

rol Board within 21 days. p
$::: i?-ndugzy shall prepa?e a Standard Operating Procedure (sop? fg, the
operation of ETP and Chemical Recovery Plant (CRP) and shall maintain the
record of operation of ETP on daily basis and shall submit monthly record duly
verified by the Designated Authority of the industry to the Punjab Pollution
Control Board. . .
The industry shall obtain the permission / NOC from Central Ground Water
Autherity (CGWA) regarding abstraction of fresh water from all the existing tube-
wells in the industry.
The industry shall install electromagnetic flow meter at the Inlet of the ETP before
the equalization tank within 21-days. '
The industry shall commission the Elemental Chlorine Free bleaching (ECF) in
the agro based production by 31-03-2019.

The industry shall install and commission a new soda recovery plant of 500 TPD

_ capacity-dey black-ligusr selids by 31/0572020.7°

The officers of the Soard also stated that the Hon'ble National Green

Tribunal vide order dated 19/12/2018 in the matter of O.A No. 850/2018 fitled as
Residents of Saila Khurd, Raniala V//s State of Punjab passed the following orders:-

industry was visited on 17/1/2019
PPCB. The repon prepared by the Join
placed before Hon'ble NGT. The fin

“Let, a joint report be furnished by CPCB and Punjab SPCB8 on factusl
aspects of the matter and action taken, if any, to this Tribunal within one
month from the date of receipt of copy of this order by email at
ngt.filing@gmail.com. The Nodal agency will be PSPCB to the co-ordinate
and to comply with the order”,

In compliance to said orders of the Hon'ble National Green Tribunal, the
by the Joint Team comprising of officers of CPCB and
t Team after conduct of visit to the Industry, was

¢ ding a i joint inspection
team are given as under:- g and conclusion drawn by the joint insp

1

4.

S.

conclusions drawn b
ensuring compliance of the same bypectlon team are mentioned herein above

. The Unit is non-complying with the effluent

- The quality of ground

discharge norms stipulated under
Séz&?léneesbésss for BOD, COD & TSS parameters. The final treated effluent
e -108 mg/l (against norms of 30 mgfl), COD- 608 mg/ (against 350
¢gll) and TSS-87 mg/l (against 50 mg/l). I
ﬂ:\i 2§ixsred;§?r:;ydpa‘nel t?wl ETP was not showing the ETP outlet dischaigz
uring the visi i ires °
flow meter data connectlvitgy to C\Sgte-?gjrvz?" requires to connect or restor

Wi ed
exceedante wri ma ater collected from tube wells of all three villages Shc’;tal

1
acceptable norms hz:~wevt:rl alt:ewitilanshera village showed exceedancé il
The heavy metals i n the permissible limit
n th y
for drinking waater, o O na%aler samples are well within the BIS stan

The stack monitori
The ilwd:a:ir:;"%i:iesjjl‘s showed compliance with the emission norms: ha
e letter dated 21 1212019 has asked the Board 10 furnis

eport of joint team const | n
Y 1he Jomt inannuted by the Hon'ble NGT and the finding® S,

dards

the industry,



utilized for plantati &-Xu«---~"--'-w-
of industy p(abthlo‘?'J%f :‘é?:gp;:‘illl:es‘and gardening maintained with% the premises
same time period some part b utside of the nearby villages (85 Acres). During

treated i - )
acres out of 2000 acres of land as mentio?z;eanéo'sealso utilized for irrigation into rv950

During hearing or
report of ETP propared b)gr CP%;.IZSVLSI the assessment report of CRP and adequacy
poi:ts:; s discussed in detail with regard to following
- AAS per assessment repo

based pulp ang GO-GSPTSDOfofC\zgoéhe Indust

readymade pulp is purchaseg from

submitted any documentary evidence

(r:ez;dyéna.de pulp since the adequacy o

5 AZ slerear:sitsr;?rt\;:? ;ndustry purchases said quantity of pulp from outside.
from the UASS omy e:ort of ETP the industry produces 2000 m? /day of bio gas
KLD of wa n t. e COD reduction in the UASB is 964 mg/itr. Sin 4000

f waste water is treated in th i N arta:
reduction in the COD s 1o whior Base oy said report. Therefore, the
which i load comes to which 3856 Kg/day and corresponding to
€ maximum generation of bio gas should be 1465 m¥day. Thus

ger.eration of bio gas 2000 m>/day does not seem to be in order. - '

3 In the assessment repornt nothing has been mentioned about the treatment of
efficiency of each component of the ETP.

4. The vglumetric load as mentioned in the report for each component is not
matching with each other.

It was pointed out that th= SOP of ETP submitted by the industry nothing has
been rnentlonec_i about the operating parameters to be maintained for efective
operatlgn of various components of the ETP. The ground water study got conducted
_by the industry from Super Links Water Well Company Mohali was also discussed and
itwas observed that high concentration of sodium, SAR and RSC has been analyzed in
e ground water sample where the treated waste water of the industry is used for
ingation purposes. Therefore, during hearing on 9.4.2019, it was pointed out that the
industry is required to submit its submissions in the above regard. In addition to above
the industry is required 1o cemply with the following observations of the Board.

1. The industry has not yet installed EMF at the inlet of the ETP to ascertain asto
how much quantity of untreated waste water is treated in the ETP.
2. The industry yet to commission the elemental chiorine free bleaching process as

decided in the hearing held on 5/2/2019. ‘
The industry is yet to connect the EMF installed at the outlet of ETP with the

server of the CPCB & PPCB. . < uiized ¢ { ac manure
4. As informed by the industry, the secondary siudge is utilized to use |

but the Industry is yet to gel this sludge analyzed for these parameters as

mentloned In schedule 2 of the Solid Waste Management Rules 2016 to ascertain

the route of its disposal. '
5 The industry is yet to Intimate as to how much quantity of steam condensate Is

recovered. _ ) _
6 The industry is to increase the retention time of the tertiary clarifier for better
removal of TSS as suggested by CPPRI. 1anes of SOP framed by the CPCB 10

. . : i the comp
7. The industry is required to ensure ing of mill board.
use primary sludge of the ETP for manufacturing d repaired mixing mechanism

i i ired to provide properly desi?ne -1 flluent,
;g;eplgzﬁtr;n'; :;eo?'::;alete reaction of chemicals to the biolugical treated €
i rifier to reduce COD. ) . hemical
g #:Lmﬁ\ctji?taryw r(izuired to submit PERT chart for installation of new ¢

T iy & ibility to provide TRP in BSW section
d to explore the possibility to p

10.The industry is require o,
i@ feducs ct:'ryganic faseting o3 ;;:Igaiéag;;c:?;:ft:;eg:;d and representative o;
ing on 9.4. .0 he Chairman 0

e industry v;:?:rh:t;?; agnd on the basis of the facts as stated above. t

e Board decided that:-

ustry premises 150-155 TPD of Agro
Pulp in its premises and about 76 TPD of
outside. However, the industry has not
to the effect that its purchases 76 TPD of
fthe CRP has been checked by the CPPRI

w

w

~ '
sessment study report of CRFPI

by CPPRI and the ground water

examine the 3s
that the isSUES and the

1) The inaustry shall critically exar b
chemical recovery plant and €1F cond:;;eijnousw- s0
study conducted by report stbmitted oy
observations can be discussed in detall
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hearing which are Mmentioneq herein

32

nagement rule 2016,Envirotech laboratory Mohali s 5 M
ma

. 1 ed. R 'y
is sui as organic compost for ¢rg ) €pg
the secondary sludge is suitable rg ps r -

f_foul tondensate:
te Recovery and uses o - th reg
11.c:ensctii;::'\ageon these points, the Company replied durin H:‘:r?r 0 thg
Eondensate Recovery is 60% & foul condensate 's being ugeq in Sys(en 9 thy
that the condensate is being consumed in the mil, as a pap of ffeshm\'ﬂ,:f”d

saving. Details attached 5
ifier : They have hired
time of anﬂary. Clar ! a con
12-8,—?::!2;’:2 for Possible solution to reduce TSS. However company
S

i i Primary Clarifier, Inh
orrection to reduce TSS inlet to Ouse s
E;?:c? sc’;tso::er;‘-c:ar addition of Coagulant &Flocculent to reduce TSsS.

. . ing of Board. As per SOP of ¢

13.Primary Sludge Manufactunng' o] - ‘ PCB \,
consuming the ETP sludge for using Board. Quantity Produces in 20‘18-20e1'9a s
7081.7 MT. Submitted in Your Regional office Hoshiarpur Vide oyr letter dtd rs
Apri-2019. Attached. SOP for Board Mill operation encloseq. ;a3

They. have installeq a flash Mixg,

ltarn M,
!,
S takjng ,ns_
tudy i als,

Sy
i

14.Flash Mixer beforn Tertiary Clarifier:
between Secondary & Tertiary. Photographs enclosed.

15.Bar Chart of New Recovery Plant — Enclosed with the report.

16.Twin Roll Press vs Vacuum Drum Washer:. They have enclosed 3 detaileq
note giving unique features of our installed Brown Stock. Drum Washers,
procured from M/s GL&V, who are global leader for Vacuum Drum Washers.

The officers of the Board present in the hearing informed as under :

1) The industry has installed capacity of 450 TPD of, writing and printing paper byt
on an average the production capacity remains about 375 TPD.

2) For production of 375 TPD of writing and printing paper, the industry produces

Kahi grass / wheat straw etc. .and 60-65 TPD-of swood ~pulp. -In addition the
_ industry procures about 70-75 TPD of ready made pulp. ‘
3) From Production of 150-155 TPD of agro based p

cleaning purpose and there may be mechanical fault in this system at any point
of time, thus, the industry in such a situation collects the bl
collecr:uon tanks and treat j¢ in" the lignin recovery plant. However, when lignin

rP]fODer manner and no Wastewater having high COD goes to the ETP, there is
cesrain ool 18 production’ capaeity o] the industry atleast by 10% and 1
despite the e"aton of lignin récovery plant which produces high COD O ncls
the biack liqu?:it that lignin f€covery plant is.a stand bye arrangement to ha

on of biack

4) From proguction of 85 Tp ) .
: ~wUclion of @ D of wood baged ilp tal generat
ig::\:esotdsu r s aget 89 TPD. Thug, it s cls:rp'th‘:te the capacity of °h°rgf3§>f
Pape?R:s:;ri:hafeq.“ale Sanontioned in the study carried out by G ey
ant. nstitute, Saharanpyr regading adequacy of chemical rec

The submj ing the
arssions mage by the representatives of the industry during 150

. h s als
informed by the o, above, were- discussed in detail. It wa ees
o5 anen, Board that a Bank Guarantee of Rs. 10.00 lakhs (RUP to

e
been Submitteg p,, the .industry 2s an assuran®

comply with the Provisiong of the Water Act, 1974

rd
er he:fnng fheoreprp_sentatives of the industry and officers of thgnﬁzf;
N record, the Ch_airrnan of the Board decided a;:'aa““erg
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g?pg"ﬁlgd')e- gi:":;!‘opfqdu‘ch? not more than 337.5 TPD on an average (375 -
: . ns in .

issued separately. S regard u/s 33-A of the Water Act, 1974 shall be

(i) ~ The EE, Regional office Hoshiar |
e ) pur Is directed to seal the Lignin
P"f:'mfat'on Plant (LPP) of the industry with Immediate effect and shall ra%on
in this ff;QHrd lo Zonal Office, Jalandhar within 7 days. This may also be made
?QDYadrt of the Directions to be issued to the industry u/s 33-A of the Water Act,

(i) 2‘3 EE, Regional Office, Hoshiarpur is directed to encash the Bank
uarantee of Rs. 10.00 lakhs (Rupees Ten Lakhs Only), which has already

been submitted by the industry to the Board as an ;
) assuranc | h
the provisions of the Water Act, 1974 110 comply wi

(v} The industry is given & time
remove all'the discrepancie
ensure the compliance of ¢
hearing / submitted in writi

periad of three manths fram the date of hearing to

S / observations of the Board made above and to

ommitments made by the industry orally during the

_ mitte ng vide letter dated 24.4.2019. .

(V) The industry is directed to furnish a fresh bank guarantee of Rs. 50.00 lakhs
(Rupees FIfty Lakhs Only) to the Board within 7 days as an assurance to
comply with the provisions of Water Act, 1974 and to comply with the
decisions of the personal hearing including the submissions made orally
dunr_lg the hearing / submitted in writing vide letter dated 24.4.2019. Incase,
the Industry fails to make the compliance of the observations mentioned
above, within a stipulated period of three months, the BG of Rs. 50.00 lakhs
§r}gltt bc(ia encashed and further action under the Water Act, 1974 shall be
initiated.

(vi)  The Board shall grant the application for consent to operate under the Water
Act, 1874 and Air Act, 1981 submitted by the industry, for curtailed production
of 337.5 TPD of writin

: g and printing paper for a period of three months
subject to the suitable conditions.

(vi)  The Senior Environmental Engineer, Zonal Office, Jalandhar shall take up
matter with NIT, Jalandhar for carrying out hydro geologica! study at various
locations where the treated wastewater is utilized oy the industry for irrigation
of agricultural fields including in the premises of the unit and on the upstream
side of the industry as a reference sample for getting a study conducted
within a period of 3 months, to ascertain the effect on the ground water quality
due to utilization of treated wastewater for irrigation purposes. The entire cost
tc be incurred on this study shall be borne by the industry. EE RO, Hoshiarpur
shall act as a coordinator for getting conducted this study.

(viii) It was made clear to the representatives of the industry present in the hearing
that in case the industry fails to make the compliance of the above mentioned
decisions of the hearing. action as deemed fit under the provisions of the
Water Act, 1974 shall be taken without affording any further opportunity /

notice. M‘k\e\
For Sr. En onrmzcntal Engineer

Endst No............... dated.........ooeevnnninn _

A copy of the above is forwarded to Environmental Engineer. Punjab
Pollution Control Board, Regional Office, Hoshiarpur for information and necessary
action as per the above decision. -

-

- .
or Sr. Environmental Engineer
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ANNEXURE-E

C
Regional Office

E-18-A Focal point, Hoshiarpur

E-mail : ppcbrohoshiarpur@gmail.com websitewww.ppcb.gov.in Phone/FAX': 01882-248020
No. }95@ Dated 67/’“)/020/9
To

The Registrar, '
Hon'ble National Green Tribunal,
New Delhi.

Sub:- Joint Report by CPCB & PPCB regarding assessment of
extent of damage caused by M/s Kuantam Papers Ltd.,
Village Saila Khurd, Tehsil Garhshankar, . Distt
Hoshiarpur in monetary terms on settled principles.

\ Respectert.Sir,

It is respectfully submitted that the Joint Report regarding
assessment of extent of damage caused by M/s Kuantam Papers Ltd., Viliage
Saila Khurd, Tehsil Garhshankar, Distt Hoshiarpur in monetary terms on
settled principles prepared by the CPCB & PPCB in compliance to ‘orders
passed by the Hon'ble NGT on 14.03.2018 in OA No. 850/2018 titled as

Residents of Saila Khurd, Raniala v/s State of Punjab, is attached herewith
for placing the same on record, please.

DA/As above.

f%_Enviror{me eer

Endst no/$g} Dated?!...f.ﬁ/ﬁ?f/aﬁf g

- _ A copy of above is forwarded to the Senior Environmental
ngineer, Punjab Pollution Control Board, Zonal Office, Jalandhar for information

Please,
%c. Environjenﬁi%

d .
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ITEM NO.61 COURT NO.4 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

CIVIL APPEAL Diary No(s). 22822/2019

(Arising out of impugned final judgment and order dated 14-03-2019
in OA No. 850/2018 passed by the National Green Tribunal)

M/S. KUANTUM PAPERS LTD Petitioner(s)
VERSUS
THE STATE OF PUNJAB & ANR. Respondent(s)

(IA No.108876/2019-EXEMPTION FROM FILING C/C OF THE IMPUGNED
JUDGMENT and IA No.108874/2019-STAY APPLICATION and IA
No.108877/2019-EXEMPTION FROM FILING 0.T. and IA No.108873/2019-
PERMISSION TO FILE APPEAL)

Date : 26-07-2019 This petition was called on for hearing today.

CORAM :
HON'BLE MR. JUSTICE ARUN MISHRA
HON'BLE MR. JUSTICE M.R. SHAH

For Petitioner(s) Mr. Mukul Rohatgi,Sr.Adv.
Ms. Kanika Agnihotri, Adv.
Ms. Eeshan Chaturvedi, Adv.
Mr. Aman Shanker, Adv.
Mr. Gagandeep Singh, Adv.
Mr. Amit Agrawal, AOR
Ms. Aanchal Tikmani, Adv.
For Respondent(s)

UPON hearing the counsel the Court made the following
ORDER
Permission to file civil appeal is granted.
Issue notice.
Subject to the final decision, let the proceedings by Punjab
Pollution Control Board go on. However, in case any order is
passed the same may not be given effect to without permission from

this Court.

Sgnansre Nal Verthed

Z{*IARENDRA PRASAD) (JAGDISH CHANDER)
COURT MASTER COURT MASTER
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IN THE HON’BLE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
I.A. NO. OF 2022
IN

CIVIL APPEAL NO. 5957 OF 2019

IN THE MATTER OF:

M/s Kuantum Papers Ltd. Appellant
VERSUS
State of Punjab & Anr. Respondents
AND
punjab Pollution Control Board,
through its Environmental Engineer :
Regional Office; Hoshiarpur, Punjab Applicant
INDEX
I.A NO. OF 2022

king Impleadment Of Punjab Pollution

An Application See
Control Board

PAPER -BOOK
(For index Please see inside)

Advocate for the Applicant UTTARA BABBAR
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IN THE HON’BLE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

L.A. NO. OF 2022
IN

CIVIL APPEAL NO. 5957 OF 2019

IN THE MATTER OF:

M/s Kuantum Papers Ltd.

Appellant

VERSUS

State of Punjab & Anr. . Respondents

AND

punjab Pollution Control Board,

through its Environmental Engineer .

Regional Office, Hoshiarpur, Punjab ... Applicant
INDEX

'S.No. | Particulars Page

L No.

1

- Pollution Control Board

~An Application Seeking Impleadment Of Punjab | 1-6
T

L

Place: New Delhi

Filed By:
Date: 16.07.2022

Advocate for the Applicant UTTARA BABBAR
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IN THE HON'BLE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

LA. NO. OF 2022
IN

CIVIL APPEAL NO. 5957 OF 2019

IN THE MATTER OF:

M/s Kuantum Papers Ltd. Appellant
VERSUS

State of Punjab & Anr. . Respondents

AND

Punjab Pollution Control Board,

through its Environmental Engineer Applicant

Regional Office, Hoshiarpur, Punjab

AN APPLICATION SEEKING IMPLEADMENT OF PUNJAB POLLUTION
CONTROL BOARD

To

The Hon’ble Chief Justice of India
and his Honble Companion Justices
of Hon’ble Supreme Court of India

The humble Application of
the Applicant above-named

MOST RESPECTFULLY SHOWETH:

1.  That the aforesaid Civil Appeal under Section 22 of the National Green
Tribunal Act, 2010 has been filed against order dated 14.03.2019 passed
by the Ld. National Green Tribunal in Original Application No. 850 of
2018, whereby the Ld. National Green Tribunal directed that the Joint
Committee of Central Pollution Control Board and the applicant Punjab
State Pollution Control Board to assess the extent of damage caused in

monetary terms on settled principles.

1o

That facts and circumstances have already been s€t out and explained in
the Civil Appeal filed by the appellant and therefore are not repeated for
the sake of brevity.
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That the appellant industry namely M/s Kuantum Pa
Saila Khurd, Tehsil Garhshakar, District Hoshiarpur
and jurisdiction of the applicant Punjab Pollution Contro

ite Environmental Engincer serving in the Regional O

dated 26.07.20 19 in

That this Hon'ble Court was pleased to pass an order
ein below for kind

the aforesaid Civil Appeal, which is reproduced her

perusal and reference:

“Permission to file Civil Appeal is granted.

Issue notice. .
Subject to the final decision, let the proceedings by Punjab Pollution
d the same

Control Board go on. However, in case any order is passe
may not be given effect to without permission from this Court. "

That the present case relates to the functioning of the appellant industry

wherein violation of the provisions of the Environmental Laws i.e. the

Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention
& Control of Pollution) Act, 1981 were observed by the Joint Committee
constituted by the Ld. National Green Tribun
19.12.2018. Vide order dated 19.12.2018, a joint Report was sought from
the Central Pollution Control Board (CPCB) and the Punjab State Pollution

Control Board (PSPCB) on factual aspects with actdon taken Report.

al vide order dated

The Joint Committee filed its report before the Ld. Tribunal. Considering
the report of the Joint Committee, the Ld. National Green Tribunal in its

order dated 14.03.20 19 observed that it is clear that violations are serious,

but action taken is in adequate. It was observed that neither any closure

has been ordered till compliance nor damages assessed and recovered. It

was further obsecrved that Punjab State Pollution Control Board has thus
failed to act upon the Precautionary and Polluter Pays Principle for
preventing further damage and restoring the damage already caused. The
State Pollution Control Board was directed to take appropriate action in

accordance with Law and the Joint Committee was directed to assess the

extent of damage caused in monetary terms on the settled Principles

requiring the compensation to be deterrent and adequate to meet the cost

of restoration.
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Ld. Tribunal directed that:

ge caused in

6. The Joint Committee may assess the extent of damd
ation to be

monitory terms on settled principles requiring the compens
deterrent and adeguate to meet the cost of restoration.

7. An action taken report may be furnished by the pspCB and the joint
Committee in above terms within one month by email at
ngt. filing@gmail com. "

e Ld. National

pliance to the order dated 14.03.2019 of th
an opportunity of

ntrol Board. After
s were taken by

That in com
Green Tribunal, the appellant industry was afforded

g on 24.04.2019 by the Punjab Pollution Co
hearing the representative of the industry certain decision

the Chairman of the Board and the proceedings of the hearing Were
0. 1936 dated 25.04.2019

nos. 349-352. The
Regional Office,

hearin

conveyed to the appellant industry vide letter n

which is also annexed in the appeal paperbook at page

Environmental Engineer, Punjab Pollution Control Board,

/Action Taken Report in compliance
al Green Tribunal in Original

rd, Raniala v.

Hoshiarpur has filed Status of order
dated 14.03.2019 before the Hon'ble Nation
Application No. 850 of 2018 titled as Residents of Saila Khu

State of Punjab.
3.2019 of the Ld.

pliance to the order dated 14.0

That in further com
has assessed the

Tribunal, the Joint Committee
pensation on the basis of the formula devised by the
onmental Compensation for

National Green

Cnvironmental Com

Central Pollution Control Board and the Envir
m 27.05.2018 to 31.03.2019 (309 days) was assessed and

e Rs. 282.60 Lakhs.

the period fro
calculated to b

That the further action to recover the Environmental compensation of Rs.
try has not been initiated by the

282.60 Lakhs from the appellant indus
of order dated 26.07.2019 of the

Punjab pPollution Control Board in view

Hon'ble Supremec Court of India.

al, the Punjab pollution Control Board or the Central

In the civil app¢
made as

| Board have not been parties despite the fact

Pollution Contro
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4

d Boards in

that the report was jointly filed by the abchmcntjone
at vide order

compliance of order of the Ld. Tribunal. [t is submittcd th
- . i to
26.07.2019, this Hon'ble Court has directed that no effect shall B¢ given
i le
the proceedings conducted by PPCB without pcrmjsslon of this Hon

Court. In compliance of above order, the Punjab Pollution Control Board is

filing the present application sceking impleadment in the matter. The

PPCB is also filing an accompanying application for directions seeking

permission to recover EC of Rs. 282.60 Lakhs assessed by the Joint

Committee.

It is submitted that the Punjab Pollution Control Board, after verification
of the status of the industry, has granted and renewed the Consent to
Operate with effect from 10.08.2020 valid up to 30.06.2025 for operation
of the industrial unit under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974 and the Air (Prevention & Control of
Pollution) Act, 1981.

That the civil appeal has been filed by the appellant against the State of
Punjab through Additional Secretary-cum-Director Governance Reforms.
The Deparunent of Govemané:e Reforms is neither the main party nor the
contesting or necessary party in the case. The main party in the case is
the Punjab Pollution Control Board and the directions in the case have
also been issued by the Hon'ble Supreme Court of India to the Punjab
Pollution Control Board. Hence, Punjab Pollution Control Board is

required to be impleaded as necessary party in the case.

That therefore, it would be in the interest of justice fair play and equity
that the applicant may be allowed to intervene in the matter and also
allowed to proceed further in the matter to recover the environmental

compensation amounting to Rs. 282.60 Lakhs as is prayed in the

accompanying application for directions.

PRAYER

the above circumstances it is therefore most respectfully prayed that this

- —————
—_—




690

5

Hon'ble Court may please to:

id Civil
a) Allow the application and implead the applicant in the aforesaid

Appeal as party respondent and/or ;

nd
b) Pass such other order or orders as this Hon'ble Court would deem fit &

proper in the facts and circumstances of the case.

Place: New Delni Filed By:

Date: 16.07.2022
N Asads

UTTARA BABBAR
Advocate for the Applicant
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IN THE HON’BLE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
I.LA. NO. OF
IN
CIVIL APPEAL NO. 5957 OF 2019

IN THE MATTER OF:

M /s Kuantum Papers Ltd. Appellant
VERSUS
State of Punjab & Anr. Respondents
AND
Punjab Pollution Control Board,
through its Environmental Engineer
Applicant

Regional Office, Hoshiarpur (Punjab)

AFFIDAVIT

| Shiv Kumar aged about 55 years, s/o Sukh Ram working 2as Environmental
Engireer in the office of Punjab Pollution Control Board and is posted at Regional
Office, Hoshiarpur, Punjab do hereby solemnly state and affirm as under:

II' 1) 1 say that | am the authorized representative of the Applicant in the above

mentioned Civil Appeal and as such, I am fully conversant with the facts,
proceedings and circumstances of the case and hence competent to swear this

affidavit.

2) ! say that I have read and understood the contents of the accompanying
Application and state that the facts stated therein are true to my knowledge and
belief.

3) | say that the Annexures filed along with the accompanying Application Defense

are true copies of their respective originals.

4) | say that the averments of fact stated herein above are true to my knowledge
no part of it is false and nothing material has been concealed

Az

DEPQNENT

and records,
therefrom.

VERIFICATION:
|, the deponent abovenamed, do hereby verify and state that the contents of the above
affidavit are true and correct to the best of my knowledge and belief, no part of its is

false and nothing material has been concealed therefrom.

Verified on this ___ day of April, 2022 at
e o maye 2250 1024
e T A g e gl e BTATT T L et aher
//.’: LAk \ ™3 wﬂ-ﬂﬂﬁ"m“‘:,\,,’ oo Ty f";....,«y homd |
[ N N/ W oﬂmd'm’a',. P o 4k 159 [ —
v N goceing e 7 . -:a; §?z DEPONENT
[ 4 Prah LIS I B | marsec - i : L
f* e "R i signed’ U357 [q/g/_@;ysmwa;
i ek 1673 —-ih ser‘.ai\'ﬁ . vomesd 1 posonally
o L darglt e gl ® et 0 N & e
. ooy e e et
S Knwn 12 75
4 Qo 138 tPR M
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IN THE HON’BLE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
I.A. NO. OF 2022
IN
CIVIL APPEAL NO. 5957 OF 2019

IN THE MATTER OF:

t
M/s Kuantum Papers Ltd. Appellan

VERSUS
State of Punjab & Anr. Respondents

AND

Punjab Pollution Control Board,
through its Environmental Engineer Applicant
Regional Office, Hoshiarpur, Punjab

1.A No OF 2022

An Application seeking directions to recover environmental

compensation pursuant to the report of the Joint Committee

with Supporting Affidavit.

PAPER -BOOK

For index Please see¢ inside

ADVOCATE FOR THE APPLICANT :-UTTARA BABBAR

ANNEXURE-H
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IN THE HON’BLE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
1.A. NO. OF 2022
IN
CIVIL APPEAL NO. 5957 OF 2019

IN THE MATTER OF:

M/s Kuantum Papers Ltd. Appellant
VERSUS

State of Punjab & Anr. RespOﬂdcntS

AND

Punjab Pollution Control Board,

through its Environmental Enginecr Applicant

Regional Office, Hoshiarpur, Punjab

AN APPLICATION SEEKING DIRECT IONS TO RECOVER ENV'IRONMENTAL
COMPENSATION PURSUANT TO REPORT OF THE JOINT COMMITTEE

To

rhe Hon’ble Chief Justice of India
and his Hon’ble Companion Justices
of Hon’ble Supreme Court of India

The humble Application of
the Applicant above-named

MOST RESPECTFU’LLY SHOWETH:
2 of the National Green
4.03.2019 passed

1. That the aforesaid Civil Appeal under Section 2
Tribunal Act, 2010 has been filed against order dated 1
by the Ld. National Green Tribunal in Original Application No. 850 of

Ld. National Green Tribunal directed that the Joint

oard and the applicant Punjab

2018, whereby the
Committee of Central Pollution Control B

State Pollution Control Board to assess the extent of damage caused in

monetary terms on settled principles.

2. That facts and circumstances have already been set out and explained in

the Civil Appeal filed by the appellant and therefore are not repeated for
the sake of brevity.

3. That the appellant industy namely M/s Kuantum Papers Ltd., situated at

Saila Khurd, Tehsil Garhshakar, District Hoshiarpur falls under the area
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and jurisdiction of the applicant Punjab Pollution Control Board through

its Environmental Engineer serving in the Regional Office at Hoshiarpur-

That the Hon'ble Supreme Court of India was plcased to pass an order
dated 26.07.2019 in the aforesaid Civil Appeal, which i reproduced herein

below for kind perusal and reference:

«permission to file Civil Appeal is granted.

Issue notice.

Subject to the final decision, let the proceedings by punjab Pollution
Control Boarc?f go on. However, in case any order is passed the same
may not be given effect to without permission from this Court.”

That the present case relates to the functioning of the appellant industry
wherein violation of the provisions of the Environmental Laws i.e- the
Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention
& Control of Pollution) Act, 1981 were observed by the Joint Committee
constituted by the Ld. National Green Tribunal vide order dated
19.12.2018. Vide order dated 19.12.2018, a joint Report was sought from
the Central Pollution Control Board (CPCB) and the Punjab State Pollution
Control Board (PSPCB) on factual aspects with action taken Report.

The Joint Committee filed its report before the Ld. Tribunal. Considering
the report of the Joint Committee, the Ld. National Green Tribunal in its
order dated 14.03.20 19 observed that it is clear that violations are serious,
but action taken is inadequate. [t was observed that neither any closure
has been ordered tll compliance, nor have damages been assessed and
recovered. It was further observed that Punjab State Pollution Control
Board has thus failed to act upon the Precautionary and Polluter Pays
Principle for preventing further damage and restoring the damage already
caused. The State Pollution Control Board was directed to take appropriate
action in accordance with Law and the Joint Committee was directed to
assess the extent of damage caused in monetary terms based on the
settled principles requiring the compensation 0 be deterrent and adequate

to meet the cost of restoration.

A true copy of order dated 14.03.2019 of the Ld. National Green Tribunal
passed in O.A No. 850 of 2018 is marked and annexed herewith as

Annpexure A-1. Page No. (7-1 0 )
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Ld. Tribunal directed that:

“6. The Joint Committee may assess the extent of damage caused in
monitory terms on scttled principles requiring the compensation to be
deterrent and adequate to meet the cost of restoration.

7. An action taken report may be furnished by the pSPCB and the joint

Committee in above terms within one month by email at

ngt. filing@gmail com.”
That in compliance to the order dated 14.03.2019 of the Ld. National
Green Tribunal, the appellant industry was afforded an opportunity of
hearing on 24.04.2019 by the Punjab Pollution Control Board. After
hearing the representative of the industry certain decisions were taken by
the Chairman of the Board and the proceedings of the hearing were
conveyed to the appellant industry vide letter no. 1936 dated 25.04.2019
which is also annexed in the appeal paperbook at page nos. 349-352. The
Environmental Engineer, Punjab Polluton Control Board, Regional Office,
Hoshiarpur has filed Status/ Action Taken Report in compliance of order
dated 14.03.2019 before the Hon'ble National Green Tribunal in Original
Application No. 850 of 2018 titled as Residents of Saila Khurd, Raniala v.

State of Punjab.

A true copy of the Status/Action Taken Report in compliance of order
dated 14.03.2019 is marked and annexed herewith as Annexure A-2.
Page No. (11-17 )

That in further compliance to the order dated 14.03.2019 of the Ld.
National Green Tribunal, the Joint Committee has assessed the
Environmental Compensation on the basis of the formula devised by the
Central Pollution Control Board and the Environmental Compensaton for
the period from 27.05.2018 to 31.03.2019 (309 days) was assessed and
calculated to be Rs. 282.60 Lakhs.

A true copy of the Joint Committee Report dated 07.05.2019 is marked
and annexed herewith as Annexure A-3. Page No.(‘] 8-30)

That further acton to recover the Environmental compensation of Rs.
282.60 Lakhs from the appellant industry has not been inidated by the
Punjab Pollution Control Board in view of order dated 26.07.2019 of the
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Hon'ble Supreme Court of India.

In the civil appeal, the appellant has taken a ground that it was not heard
the Ld. Tribunal. [

before the Joint Committee submitted its report pefore
pellant itself in the

this regard, it is submitted that, as admitted by the ap

even before the Ld. Tribunal’s order impugne
Section 33A of the Water

appeal, d herein, the

applicant PPCB had issued various notices under

(Prevention & Control of Pollution) Act, 1974 to the appellant and had also

asion before passing any

r. Various directions have been issued from time tO time to the
entioned in both the Joint Report and

afforded personal hearing on cach and every occ
orde
appellant which have also been m
the Action Taken Report.

Ld. Tribunal and

The visit of the Joint Committee was as per orders of the
e has assessed

was carried out in accordance with law. The Joint Committe

the Environmental Compensation as per prescribed guidelines and

formula. Even otherwise, the State PCBs are empowered under Section

33A of the Water (Prevention & Control of Pollution) Act, 1974 and under

Section 31A of the Air (Prevention & Control of Pollution) Act, 1981 to

impose Environmental Compensation from erring industries. Proceedings

had already been initiated by the PPCB when the Ld. Tribunal took

cognizance of the matter and directed assessment of compensation.

ontrol Board, after verification of the status of
Operate with effect

That the Punjab Pollution C
the industry, has granted and renewed the Consent to

from 10.08.2020 valid up to 30.06.2025 for operation of the industrial unit

under the prcvisions of the Water (Prevention & Control of Pollution) Act,

1974 and the Air (Prevention & Control of Pollution) Act, 1981.

of Consent to Operate dated Nil under the Water (Prevention &

A true copy
1974 is marked and annexed herewith as

Control of Pollution) Act,
Annexure A-4. Page No. ( 31_36 )

A true copy of Consent to Operate dated Nil under the Air (Prevention &

Control of Pollution) Act, 1981is marked and annexed herewith as

Annexure A-5. Page No. (37-43 )
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14 That the civil appeal has been filed by the appellant against the State of

Punjab through Additional Sccretary-cum-Director Governance Reforms-

The Department of Governance Reforms is neither the main party nor the

contesting or nccessary party in the case. The main party in the case 18
ns in the case have
ndia to the Punjab

Punjab Pollution

the Punjab Pollution Control Board and the directio
also been issued by the Hon'ble Supreme Court of [

Pollution Control Board. Hence, the Applicant, i.e.

Control Board. is required to be impleaded as necessary party in the case.

15. That therefore, it would be in the interest of justice fair play and equity
that this Hon'ble Court may be pleased to permit the Applicant to proceed
further in the matter 10 recover the environmental compensation
amounting to Rs. 282.60 Lakhs, which has been imposed on the

Appellant.

PRAYER

In the above circumstances it is therefore most respectfully prayed that this

Hon'ble Court may please to:

a) Allow the Applicant to proceed further in the matter and to recover the
Environmental Compensation amounting to Rs. 282.60 Lakh on the basis of

-he Joint Committee report and/or;

b) Pass such other order or orders as this Hon'ble Court would deem fit and

proper in the facts and circumstances of the case.

Place: New Delhi Filed By:
Date: 16.07.2022
UTTARA BABBAR

Advocate for the Applicant

e
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IN THE HON’BLE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION
ILALNO. _____  oOF
IN '
CIVIL APPEAL NO. 5957 OF 2019

e ——

3 s Kuantum Papers Lid. Appcllant
VERSUS

State of Punjab & Anr. Respondents

AND

punjab Pollution Control Board,

through 1ts Environmental Engineer

Regional Office, Hoshiarpur (Punjab) Applicant
AFFIDAVIT

|. Shiv Kumar aged about 55 years, s/o Sukh Ram working as Environmental
<ngineer in the office of Punjab Pollution Control Board and is posted at Regional
Hoshiarpur, Punjab do hereby solemnly state and affirm as under:

Office,

that I am the authorized representative of the Applicant in the above
h, I am fully conversant with the facts,
swear this

1) 1 say
mentioned Civil Appeal and as suc
proceedings and circumstances of the case and hence competent to

affidavit.

and understood the contents of the accompanying

I say that ] have read
the facts stated therein are true to my knowledge and

Applicadon and state that
belief.

[59]

[ say that the Annexures filed along with the accompanying Applicaton Defense

are true copies of their respective originals.

ct stated herein above are true to my knowledge

4 I say that the averments of fa
material has been concealed

and records, no part of it is false and nothing

therefrom.

DEPONENT

VERIFICATION:

' the deponent abovenamed,
zffidavit are true and correct
false and nothing material ha

and state that the contents of the above

do hereby verify i
to the best of my knowledge and belief, no part of its is

s been concealed therefrom.

Verified on this day of April, 2022 at — ——
Trus coments ¢f tha affi3a ™/ ar-ument have been read
over and erntained to ©é -+ oy document who after
ert hos signed/ thumb

accepting the 38 7 S0
T ln i P and g g% DEPONENT
signed/ thumo Lughe ?/ o320 N
SeﬁalNo_m., L -f’:’{.washomas
TN L penen it uto is personally
been identificc 0, g .
o |1 ws

known to me. ATRESTED
18RRI
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CIVIL APPEAL NO{S). 5957 OF 2019

IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO(S). 5957 OF 2019

M/S KUANTUM PAPERS LTD Appellant(s)
VERSUS

THE STATE OF PUNJAB & ANR. Respondent(s)

ORDER

1. Application for impleadment is allowed.
2. This appeal is against the order passed by the Principal
Bench of the National Green Tribunal (for short, ‘the
Tribunal’) in Original Application No. 850 of 2018 dated
14.03.2019. The 1issue before the Tribunal related to
environmental pollution caused by the appellant M/s. Kuantum
Paper Mill adversely affecting the inhabitants of Saila Khurd,
Raniala, Saila Kalan, Jassoval, Majari, Paddi Khusi and
Pensara village, District Hoshiarpur, Punjab.
3. By the order dated 19.12.2018, the Tribunal called for a
,wieiﬂf report from the Central Pollution Control Board (CPCB)
%gﬁﬁ'Punjab State Pollution Control Board (PSPCB), on factual

aspects and on the action, if any, taken pursuant to the
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CIVIL APPEAL NO(S). 5957 OF 2019
directions of the Tribunal. Accordingly, a joint report was
filed before the Tribunal indicating the position as it were.
The Tribunal has extracted the findings of the joint report in
the impugned order before us.

4. The Tribunal by its order dated 14.03.2019, was of the
opinion that the environmental transgressions are serious in
nature but the action taken is inadequate. Having noticed that
neither any closure has been ordered nor damages assessed and
recovered, the Tribunal directed PSPCB to take appropriate
action. The Tribunal also directed the Joint Committee to
assess the quantum of damages payable in view of the
environmental degradation caused by the Kuantum Paper Mill. In
conclusion, the Tribunal directed a report to be filed within
a period of one month and the case to be listed on 20.05.2019.
It is at this stage that the appellant filed the present Civil
Appeal.
5. In the present appeal filed by M/s Kuantum Papers Ltd.,
this Court by its order dated 26.07.2019 passed the following
order: S

“permission to file civil appeal is granted.

Issue notice.

Subject to the final decision, 1let the

proceedings by Punjab Pollution control Board
go on. However, in case any order is passed

the same may not be given effect to without
permission from this Court.”
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CIVIL APPEAL NO(S). 5957 OF 2019

6. Mr. P.S. Patwalia, learned senior counsel appearing on
behalf of the appellant(s) submitted that in view of pendency
of the matter before this Court, the amount to be quantified
towards the environmental compensation has not been recovered
from them and also that the Original Application is still
pending before the Tribunal.

7. Having considered the matter in detail, we are of the
opinion that as the order impugned before us is interim in
nature, the Tribunal should proceed further and pass final
order in the Original Application. In this view of the matter,
we dispose of the present appeal and direct the Tribunal to
take up the Original Application No. 850 of 2018 and pass
appropriate orders after hearing all the parties.

8. we further direct that pending disposal of the Original
Application, the interim order passed by this Court directing
the order passed by the Punjab Pollution Control Board shall
not be given effect to, shall continue till further orders
that the Tribunal may pass after giving full opportunities to
all the parties.

9. As the complaint against the appellant seems to be
continuing from 2018, we request the Tribunal to dispose of
the Original Application within a period of six months from
the date of the receipt of this order. Needless to say, we

have not expressed any opinion on the merits of the case.
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CIVIL APPEAL NO(S). 5957 OF 2019

10. The Civil Appeal is accordingly disposed of.

11. Pending application(s), if any, shall stand disposed of.

[PAMIDIGHANTAM SRI NARASIMHA]

.......................... J.
[PANKAJ MITHAL]

New Delhi
August 23,2024.
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CIVIL APPEAL NO(S). 5957 OF 2019

ITEM NO.33 COURT NO.15 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s). 5957/2019

M/S KUANTUM PAPERS LTD Appellant(s)
VERSUS

THE STATE OF PUNJAB & ANR. Respondent(s)

IA No. 97760/2022 - APPROPRIATE ORDERS/DIRECTIONS
IA No. 108876/2019 - EXEMPTION FROM FILING C/C OF THE IMPUGNED

JUDGMENT

IA No. 168877/2019 - EXEMPTION FROM FILING O.T.
IA No. 97779/2022 - INTERVENTION/IMPLEADMENT
IA No. 168874/2019 - STAY APPLICATION

pate : 23-08-2024 These matters were called on for hearing today.

CORAM : HON'BLE MR. JUSTICE PAMIDIGHANTAM SRI NARASIMHA
HON'BLE MR. JUSTICE PANKAJ MITHAL

For Appellant(s) Mr. P.S. Patwalia, Sr. Adv.
Ms. Natasha Dalmia, AOR
Ms. Anisha Jain, Adv.

For Respondent(s) Mr. Siddhant Sharma, AOR
Ms. Sheetal Dubey, Adv.

Mr. Prateek K Chadha, AOR
Mr. Sreekar Aechuri, Adv.
Mr. Arjun Nayyar, Adv.

UPON hearing the counsel the Court made the following
ORDER
1. Application for impleadment is allowed.
2. The Civil Appeal is disposed of in terms of the Signed

order.
3. Pending application(s), if any, shall stand disposed of.

(KAPIL TANDON) (NIDHI WASON)
COURT MASTER (SH) ) COURT MASTER (NSH)
(Signed Order is placed on the file)



